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A= 3R I e
( afreifis i 3 dands faramr )

Afug=
7% feeen, 8 wrd, 2002
A & viitfees Iueyts (FEientor ot degror) fram, 2002

ALELL 176( 31).— 9= gerr, 7@ % i saee (R off dearn) srfufem, 1999 w1 v 87 g/
™ g, i % g, Pt fram s ¥, oraf —

9T 1
Y 1
i,

1. dftge T AT U . —( 1 ) %A Prml o ity A 3 Wi s (e s g frem,
2002 %)

(2) ¥ 39 AR # e w, e sfufem we e
2. aftumETg : — (1) ¥ Frawl F, om e e wed @ ergen ardfie 7w —
(%) ' ofufrm' & am ¥ drirfers sTeeie (wgiEw ot dwem) sifufem, 1999 srfia ¥
(w) “‘orfimmmt’’ @ vm 76 ¥ o Wit s s
(m i 3aet % Yorgieo ¥ firg smaeA ! ¥ simin 3w stafde wer & Ry Wifers S o ¥

(w) ' Vi sweyi Ww & wfan e’ @ e 4 A genfafifie, e soee Bt = gEm
e A ¥;
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THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—S&c., 3(i))

R ¥ sty wa e e i Iwels defi 8, qunfeafy, SR, weR, s e e\
o1 Pafator s ot

ot " et Tt ) wifie €. 1 o fafier wia SRn ¥
** arfireg T’ @ AT 84 W S99 (1) ¥ oefie I w9 F HAfrgfen g sifina ¥
" P SR | YT 84 % AR T i SueylT ¥ R ¥ ferg e e sma st ¥

H oo Ga et smag ' A fafir ol 3w % R e suge % Weredie ¥ fe wwe s s
¥ favrert gro e e frnfom smieT s ¥

" Rrvror geielt W' @ awel s A v R fafen W s €

g | et o e ST aftm wag aifiga

" et TRt & e wy H e & e gl #t empfy vk

e | e vt we sifid

" orfugfu R @ AR s R frem wga 6

e B siei wenferft, dibirferss SweetT @ Wit IRt & Wi = Ry ;
v H R e ! ) fram 3 F e fafiie s & gET v st
e @ e waaets o | wenm sfis d

" fsrep iR S arfvrat’! & e e saae st s & ferm T e 102 % o
@ my i Tree atfirrat Wwet & o @ oot §;

4 efyarcor ' orfir ¥ o v oft & genftafy, diiifirs ey % i Qe o Wi ST
¥ wiftrpn SwEhTER R s SagyE @ T

“ Tt @ el = v ot
Yy @ sAfufrem s o sfna

b’ | g A AR sfnr & R e v et derh i omn € o Rrgiwn
0 % TR

=4 ar=y el v} o el ¥, v P ¥ g ¥ fiemy wfonfi i € ok arfufee ¥ oftfi €, et o
T W 3 sfufEm R ¥

(2) ¥ Freredi &, S areqen Soefii & weis fommy, fet o ¥ wf frtw orfufem i 38 w3 wit frdw ¥, feeh
foreer ¥ wfr Prer w1 Prerei % < P 3 it Pt ¥, st 3 i e ot Frerdt it 3 argaredt 3 it fird & o foeet
o ¥ it frdy, qurafy, tad @ drad st # ofvle 5@ yea % gt feba

3.

YIRE H FHTTHI T ST T~ IR & S 3 A T & stfinm $—
(i) et et mmfr e iR Suel e T wIE W Ra e ¢
(F) uﬁ:mnwﬁ‘mwﬁwmmﬁmmtwﬁww;

() o HRER R & R T e o R o 4 e e GRS A hIER 6 o e 6w A
i T

(i) i e ot et drmiferer Soeyls aret Gas, =mer o R el 0w ¥, awi—
(%) off =% v F et T e T 3T AR T §, T A T

(@) aft e v § T @ otfu vl R 3R iR o T8 # W SHE B0 W A wRER % Y8
¥ = § gfthr wm; ol



[ 9T I—37E 3(i) ] - I BT TRTT : TR 3

(iii) et i iR VR o e wre e o ¥ ey i o e P wam ¢, oei v § (@ e
T |

4. irfere ugyiw e STefaasmiea: — (1) 9@ 11 (1) % aaefe sdiifers Iweets ¥ Wi
¥ fau yrr 17 (1) % a7 Wi vt % w1 A T ¥ Ry SATEEA @ g, g 14 B S99 (1) @
17 S SIUIT (3) (F) ¥ nefiA Firiy o g 20 3 g srern ur 27 3 o1 afiRiem & fag e wwe w3 ¥ fbrg steen
stfufry ol Pl % anvfi firft or=a st ¥ waoml 3 fig ¢ s Taeei W = wxfon wrtea’'—

TR siiitfera Jueyitras deier W faaen Woreienon & fog srde s arier =Y ar 3wés v forar ST
¥, vihitferen Sugyia TR 1 a8 wraida s frasn dfra el ¥ vier—

(i)  STETE T WA W HER 1 TOA T N 36 AT o yohe firan ran § o s it searedt % @
FI T H AR AT VA Y HIER TG T Ry A0 e ¥ qest v v ¥ Atk & s swm
AR 1 U e e &

(1) i, Aefeafy, = @ omaes w1 iR 7 wafrrdl @ swargw! % iR S e H SeEr e wm
e oTATT § genfatafie v H W 3 forg w @ aftt wem fram ¥

(2) S9frm (1) # freht am % 0 g W, erfufram o frrl gr O o, anfe feg T, B8 o 1 e ey
I 3 Fere Wi = arifam wndt oA, SRpeETY, TR T Wi SR H W T g stk v ¥ W s
= oi w1 & 59 T HEted w AW w ) En e R wwEraR sttt e e

5. SHITET & T[GA ST U1 ATHIE & fog et & ufteier & wfam sraiera st sifuem ar & uftes =t grm . —
X forelt it soget 3 weiy o, freds Ry o ¥ fag smoeer srfrgfem A w0 @ qvam e om §,
TorefremTo % feru s a1 vafwrl stersn S % et wmw ¥, wenfeerfy, wite & wrem 3 o s o v F e &
fior o B v e 3 avem fig T faet aft & i svee e 3 a5 sttt o ey e
T3 |

6. e ¥ wyfaa wrataa # ufafe: — e 4 % sufrm (2) ¥ ondi wd gy, siftrgfer oria % e
o v imifers Suge %1 am Trgr dhifrs s Wt ¥ wgfon smates 3 fre ¥ gfafe e sk
Horgr, fardt it v, T wer 6 T8 whafe A feer 3fe B wet s

7. CEATasit AT WY B : —Frem 4 3 3ufrm (2) W den sr=ren swwfin ¥ wod famg, o1 afew @ Pl g
virifers Toeet % Tay # it sTee gt wi frg o, wrfter fivg o, o1 @ O o saen 3E W OEE BRI
% Ry wftrgea T ovafi Tt SRR, TG, e A S CRIEAW e HiE e iR IaeyiE T % wf st
) forg wman, e PRy TG, B e a1 S W ST W WS I |

8. TEATAST ANFE S U wraier o vy @ R 9 B T g A e wratera Wl — e 7 % sl %
a7efi TEd wT, Ut et Ten ¥ et srfufirs el g st o srdfi i S, e A o SR W R wi
Ay @ fare U e w4 o €, Ser o #, Son o € 91w @i omi & 9 i saeat W
Tferr wraters et & o o ot fram 4 % suferm (2) % o g TR B v SfufEm & el T g wrter
srfergfam fipan o & wa PergR et sy W A STTATH, HEE 91 TR ) Wi HEer e W Atk S 6
T B e ¥ iR U wrel o saee i ok | o aeMIegE s e ot

R 36 sraf w1 Fre e G STeeH = e A1 eRmA YR wrater g wivent faen o & of wwfer weter

¥, a7 oafy = o S ¥ e & fi srqafet e o et Y e i, e swma fafier sty

oo W B frelt STHIY ot AR %03 @ e g ST B ST Wa L |

5. guEArRl fE w1 W fanar AT . —Frm 4 % safem (2) & viiw W gu, T8 AfufEe @ fa % o
Tt oA, frea a1 wreieTe § T g HE e i soee T 3 e st & w s
et iRy s e s ey gt ¥ R wratem i wated v g o W w m wded
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10. W :—(1) SAfufem @ framl % o sme, fakidl, dorsienae, eftorr a1 forme} o=y farwmil it wmery <
forfirfebee wht ot =roft <A & €t Tl et orgareht A € R v ek vy ffen w we g

(2) orei fat oo =) e el % aveft frelt e w1 < Pisen o sritfam @ el wwds forg weq o smATA 40
STy aTfenr 3w farfe Fie & Wt

(3) o a1 R ThE Tew ® W N i Iwee e w asitfun waemE sR @ 59 e W e
+hfieren sl T o wepferm wmaterg frem ¥, et st 3 w0 Qe #w groe 9199 ¥ 510 g e S g St m
T} iRtk e gy Sroft o ¥ o e 39 T dee T e o or weftemrdt e wg @ e ¥ e @ S
B & AFER s o e e om €1

(a) ¥ groe i Wow wmr Py oG SR il sugets st % wnfem watea ¥ Prer H wdw g et
e A 3w vt W gt i wageia st wfen wrtea from €, oppgfen F % Am o feg e

(5) NET Ao e T o Y A Ry & ol A e e o % e firar wmm & A st W
¥ e wger far s & ot Y TEmAw Frgel % oredi e FTamet 3 e ¥y ek | T T e e

(6) Wi YowgR fwe qeepR gro Hew et BIE =) avg feg oM w srfufrm o1 frowt & fieeh sTeiy 3 ondi
AT e & AT The TeiteeT ER Wi Y st oft 39 T H Ao sty U TRR 9 wre T wmem

(7) TRoregre sivivfirss waeet wket ¥ stfirgern ¥ wvam e R % oreftt e gy W s Pt fafifte w5t g,
i Wi i gfirrd Ivess Ha T

o WT:— (1) et 3 et argepet & arfbh ey = it qwnedt & i g omd? Rt & wrp e € o o=
TRl @ Proed ¥ forg o Torgr g0 Tt v o fieg o w6

(2) g o vy rirferr waee gt wmrater ® Fre firan oy e ww g fafir S e

(3) et ¥ qumafeir fre e w sTd w0r ¥ forg v fram 3 onfor fipeh s # qff SRt g AT
T Y SRt BT Y S A v e g0 S AR R e & A we syt & gumfihe s gra srifim st
sinfifer ¥ ot U W & I ¥ Wy o e e o aerr wan ¥

(4) Thwgr, drifers sqetT ke ¥ s % wver 38 v ®) i w0 whm o aeie ¥ ved yee §
wﬂﬁquﬁtﬂwaﬂﬁmtmﬁm@mﬁﬂﬁﬁﬁﬁﬁmﬂwﬁmmﬁﬁnmlﬁﬁmw@vﬁm
# e W) SRy W T w0 ¥ g fafide ) o

12. EEATAS T AT Y- — (1) X T o= Preil & ondim Ted g o g gro g on w3, s
eyt % Ryare, stffrers ar Frs gro S s e ) g o, weter fig o, g o 9 o & R srfin
T} ST, TG, TR T ST TR AT STt TR S v wh e H 3 fivar, e 33 & A « 20 F. . 3 e
et s T fie=h T oot A i ik g aredl F et o orfire Tt A R 1, St i an fadvmes fieg € ok
wein Wi W R 4 ¥, ./ g e e

(2) f TR BT Pnet it At omdat WA @ i s i Wil v el w5 ged i
rvirforw waeeiw Thmst A wnfer =Y W

(3) e i sTeei e ¥ srfrer 3 wwem Prare ¥ sef ardfig endt s, Eme, W @ o
e iyl ¥ SRR WY, TR @ wad W ¥ o w3 frg aftaffe w w@ )

4 TR, iiifers gy wier & sfirge ¥ Tvemy ST, WU, PO A1 9T TR ¥ Yo
w3 A4, 5 el 35 o TRy e e ST Y staTer S w2 wefer & s e 5
forforfiog Wi 7 el Firfyree wrrerst T sarfieral Y frfers o Ry e e oft @ el SR Qe i TR wE
won e ¥

13, TR T FEATET T :— (1) siitferer sweet 3 Roredrenor & forg AR strver o o wafiwredl ar st &
Tt e g e i Y A g et #, SR TRmA T wRmaR % 3 feng For w3 il e G wRmeR
g omg? st e e fad farfls g an swd enedie wenfi Prfi firees o e we @ firet il gRO weneR fivg
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o ¥ forg et Temee TR e ¥ e wEaerss @ wEy P o wfes sven o g e wro wemeR g
W | Wit B weeR Ry e 3 g amea i fRe T s @ e 1k e gr wemer Ry e | et wfe
A wafrral % fwedt T fmfte ferm ) ofn @ wRmie R fer e @ wemer oy ¥ o o wenar % s feEet g

(2) Tt ammaee ok firmeT o= Tl W ERmar) % g ofireft a1 fiedt o oft vy avardf H wemarcert w1 AT o
e s |
14, TR wW AHE— (1) stiufrm ot fraat g e soey TR, =@ Rer @ fadt s =ia

! fifT oM, 39 T AETE Ry o, B o S W % ferg wftre o erifim oton eTwamaeEt it s A ey TR
B A Hew T g W o wdh

(2) ¥ wifty S Ty R oATie o7 falt TRITART Y W T e AT i A W W R e i e,
W] T A W T o1 W A feregt forad e A ¥, w3 e srgeee | afien A ot )

(3) =% um Fn o AR Sron T & fag w0 3 R e wet R e Tatw € R R ke e feremt 3
TTer T vy )

15. REERY 3T e saferEl & wa anfe ¥ ot farfdnfemt. — (1) wfiredt o weareent % <, wiftrpn ot
R a1 wafiRral 3 oo gt fn A farrn T e aftger ety oiR Ut ot faflrfies widt o 5t v %
feru atrereae ¥

(2) Frmfie P =Y zan PR K1 % R =8 iR afgewm #1 wae famn smem)

(3) U oyl e i =afRm = < ¥ Ao v 3 e e e e T § 99 A 3w s
off v ® e % ferg S T 9 erfarfieR fkg o

(a) e e et ffi g o seds orvii vty ot foreprd fonelt wimrsat = et =0t < & menfeafy, et
w1 ¥ a1 e w1 wepfh, af = w0, < e

16. AR H WA W TR & Y& I BRI — (1) Wiviiiers ITee a1 wiftrega swarmer 3 w0 5 T

¥ g W ST R ST o W TuEnTeRt ¥ I # Wrtan O oA T T, At & svemn, =fwEt @ et %
ITTEHT TR W W A 3 v TR § SRER e M ¥, HRER & To v e fean e

(2) P 17, 18 R 20 ¥ Swadl ¥ a1 TR Reet s s it o et sfergr SRt @ s
Ffirrer sreren safRrEl % w@r v saeein ¥ Pngino 3 day H e A ® w3 fa it safe
1 35 it M oA § 6 g T T R 9% HRAR % Y T & T W Sit Ty fafa wee & e d
T% T NG R 39 R wE q feran ¥

17, wrdfrer @ fog aar.— (1) Freafafon wfrm gro v o arefter @ g oo fian s

(%) virifers soer % R ¥ R i TR st a1 e saes 3 it s R Rres
VIR W TR Y g A v 7€ §;

() “ritfess SRy 3 TRt 3 fony saftrral o Searent 3 W W e W ufE v & Rl w R A e
ETE[MW??ﬁ%;

(1) srmifres TRy ¥ firg AR omdr B Foren TR TR 3 oy A T Y T Y VIR H e e
T o i e ¥ s G W e T T el

(=) erfufirgs = Pl % st fepelt swrdamed) S wedves s = wftraa SRt BRT SR iy =6t e e
w0 o T W U wafim g R own v ¥ qoA we e

(%) TR wedrm safimy g Ford o 67 % 974t werdra o &) worom & T ¥ ()

() Wrehen s sae 3w e ur g Tt Jeifas st ﬁ?ﬁﬁmmmwﬁwﬁwﬁ?
ferg ForgR W fipg Ty fret st =t famg-wy ¥

(®) uw 27 HI9aR (1) ok (2) % i iritfaes swgels o witrpe sagimrt @ deifinr e A fandt whafe
w W %0, Freper, afiafin w0 & forg weams sméee gro)
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(2) ot vt =, woe B fig o et wo & v A el 3 fg finet w@ o st ek e dren agfe
w9 FaEifin w9t ot

(3) v e R 39 Prem (1) ¥ erifign i & anfter 3 g wen et fian wman war R A = O geem o
sfufrae = Freif g orifiya ®), siom 3 ferg rog et W siv i 3 w0 e qeERdt siw A fafreery g fane
Y 71 AT 7R W SR T IR g R e

18. 3 2 fatar sl o arfer & fAg gar — (1) e sveel @ wiftrg vt % e A
v ¥ g s o fariy it e wer W A faiyt v A 3 U U o e 39E Wi W SR oh e S
¥, saw F fore Yo wet A e e ¥, PR w R 5w | wden v e s Ry e s
¥ way o g Yot o wet | e e i e A Wi st A Rt s v a1 et R o w7 w0
ooty AT a1 wiftrpn oA @ R i T € i e A fad Y e deet av wepamet iR
TR AT o, Tenfeuty, ST A wiftrpn ST a1 R & R T R SRt 91 Sk BR OOT S T o | |

19, ATHIE ¥ 1T U w1 IR T L — (1) TR A I st e & wfre wra # anfta % fog = =
TR STEre 3 gy B wY v T v ot €, su st @ freds fifire e daet d witrs fimm mn €, twer A it
Yt =g T T SR 7Y T GRS g fowet A gt v whiree i e wen # @ vw w w fremt wEn P e
4R ¥ Frsa T | T U vafw = fire wmom, @ WA o i ae v o anfter % fag @ w5 gie s ef a1 wed
FOY 3 8 AT B e et gt TR e e e & e % T e ot wfafe dwe A ¥, @ we e
i Ry safirr @ g oTdam T W T e AR R § are @ AT e v A R § FER e T w5, At 39 9
e g &, S qan R

20. IMRFIUT.—(1) R 76 % WA % foqn st o1 s wew o 3, 10 & W AW o fofem wew &
et firar smom e ThER vater oik 3w aAg |

(2) & wiivepr = T §, Fefaie a1 faa & gt R R 2 srfiywat o e w98 T e
£ o < QR i Y Y SR R A & | st an ferae & et vt SegEeTd e an e e € T
gy Bt S WG, T orfrt  wEfi E wET ot TR e g w4 erfiert gr A sed s 5
|

(3) foet fafire g & o faret o, i, wifgr srfivsat an or=r saftrr 3 Froft wnar = dafereh
Iufeuf ®Y oTa8T =T TH

21, WA AHEOL— (1) s saget = wiftepn SRt % w9 # TRt ¥ e & R, W
weft aret A wter T & aiiga fan wmem

(2) ﬁﬁm@ﬁﬁnwm@mmmumtmﬁwmwﬁmmmﬁﬁwmﬁgﬂ%
TS BT O W | A W W T e sfrehwy % woey ¥ iR AT 3 stisga witet & erger i fang W o g
STTIf et & | P T 3 STTaRTO Wt ST %R ¥ Ter oK st wiienm t sieeey % QX weRe 4 fg w8 w6
ITURT (3) B ST TRRER BT W w1t Wt woigshn & srqseors, afk g €, A T aitfees wow we g e
=R gt 3 ARG ¥ TRt 3 forg Wt 3 sl wiiehton 3 ae] Fen 7o Rt TR SR W S
¥, ¥ witn fte faram o AT

(3) i TR Y ST w T s § oftn ¥ fords R S T st Wi w5 s fan e € ot P
AATF Y A B T PR w3 R ST W e H W ST RO

22, qETYR % Py AR | PrAER. — e e R & weg WS, 5 ag P w e e dgr eft
W%Wwwﬁﬂr@mﬁﬁﬁﬁwﬁwmﬂﬁﬁﬁwm%ﬁmuﬁmmﬁﬁﬁéﬂm i TweeE
st A o W 3 TR faw 3 wgva & R 2w we ¥ e § | ReeR G e e ot G w6
afeor ) ST T e )
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WTT-2
Whitferen gyl & Taeientor & fay wiwar

23. NAS T W& 3T TATHIoL. — (1) vimifers saeel ¥ orgdiamor % firy s sl faf seeg & i
I SR IW W AT 91 I@h i gR wemer AT G wen qarmeE @it i st % g A= wfy S e emem

(2) Pt we =t B wfifem e ¥ fafrde % fag i I = freywe & g smgr e o 5 —1 8
far S
. (3) fapd srfiramg tw @ frdt ue ot F wfinfan @ & fafde & fay ur 84 (1) % ondi it Sage &t
TR HA % AT ome vy o, 5. —1 ® faper wmgm)

(4) ur 84 (1) 3 vl srfirama Ty & fafvr= ot % wme & ferg s Iugel & oo ¥ RIg wwe smaee
yag . 3. —1 W fipm omam

(5) =rer 3% fafir= =l % g sfifers Soeeta & demgieto # forg v smdee weew 3 —1 & fifan s
(6) wrer ¥ e sTey % gt ¥ gy smdeq frefafan waf 6 9o wem . —

() i Sueyl T w9 @ T aife e e @ i saee ¥ Seeee ¥ ey @
ST VTR Y BT AR steraifon faa o w3,

(W) TTRE HATHTT S Gay & T S e 3 i e sogeis o e o ® e e e

(1) T R w9 A s € e i e @ P w0 et @ ivifae saeeE e e e
T garRth & T W A g9y i e it saees w

(&) fa-fafiefa il saee % T % g ondeT w S8 w9 3 74 weh i 17 W omed o T
for Torgiamm 3 forg e + 39 S W FE A6

(%) i Tt 3 Ty s o v sweyiy % T aea weg R {1 qepvera o grn i o & e
I AT W AT TET F @ I W ST H 9 TG 1 %o T8 SR fafaffe = fowa
¥l
(7) WRT15 % Ty % A e i fywifm w0y & g e wea o, 3.5 # fipen g

(8) WeEh AR Jeteerfy, TTet ¥ =t a1 Al ¥, Ferer wah i femen SuseiE ) qra e e v o Ao 3 e At
ey o v w1

(9) WergR vhitfers et % arfirs dfien oo 1 srden w1 wFm afE 7w 1 ey, fa-fafiefa Jifers
Iuey, feame ¥ way A ¥ 9 5o R & i Iuge F s sifiwrl % A 3 g o Fafre sees
st % v €

(10) <Te} AT Th A1 At il % forg wwer AmiEe wger o & s wgR e oraR W ¥ fE T wm
fovadn ferg o Topan e &, 371 =i 3 sifafim frds forg stmérea faman e ¥, et ot o =il & o & =i smivees ot %
Tafrby =t omafea =t ao Praifira W w3 gy ol B o R Wi % v @ erffrr ot an il =6 g % Ry
ST il G TR | foreror 3 Tream & R 7 ol 7 o1 PIger T s Ak ¥ e @) e e b e
sAfvrema 30 Y ST H T H, R 84 IR (1) ¥ A4 st ot Fi ariw St am w svemey wwt €« @
3R A I w9 | wenfery T man e

24. AERA SEUT T 3T IATA. — (1) i Tt i soeei= % g & g =i s v 84 %
a1t Red srfirama 2w @ s TR e firar wmn ¥ ot s 2w 3 i STt Wt = 5w wrter 3% www
Wit BT wETIr, Tenfify, fram 23 & 39w (3) W sefTEm (4) % ordm Foite & fig otvdee F aftafern fn
e o T i suae, S Aw ofk stfirea Aw H v AT wRe U T AR o ) e fafifesi ek
R TRy gureTa i o= faffeat of o

(2) & e i o % fay omieT wee w7 % TR T JHTOeT e et fear mam & o a, gty
fraw 23 % Iufr (3) W TUPRM (4) F o7 ARGT Pgd g T @ W 9 ¥ v TR ¥ g % fag s
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R A At A, 2 Wi STRE i wErnt, A % i o wet ot ofk W Wi ok weenfi w@ g
Frge T |

(3) safrEm (1) ¥ srui ot smeRs frama dm A wdt i st ¥ forg sii 3w s ¥ snfe
71 ot ATen 3 Torq aTToeer hT Wer AT BT ey | SmREA | firdvf srden v svoretw T ¥, v w0 o o,
I sifiesg By el aw e fiean e o, A S, At ST ), wien oI R srfiemm s =Y it fremer g
T ¥, w3 B wTEN A €

(4) i srfirgmy 39 A URT 11 % STU (3) % e e ¥ Rt wew o SAfues w1l ¥ forg driforss gt Y
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MINISTRY OF COMMERCE AND INDUSTRY
(Department of Industrial Prolicy and Promotion)
NOTIFICATION
New Delhi, the 8th March, 2002
The Geographical Indications of Goods
(Registration and Protection) Rules, 2002

G.S.R. 176 (E).—~In the exercise of the powers conferred by Sub-section 87 of Geographical Indications of
Goods (Registration & Protection) Act, 1999, the Central Government makes the following rules, namely

PART 1
CHAPTER 1
PRELIMINARY
Short title and commencement.
1. (1) These rules may be called the Geographical Indications Of Goods (Registration and
Protection) Rules, 2002
2

(2) They shall come into force on the date on which the Act comes into force.

2(1). Definitions.-
In these rules, unless the context otherwise requires, -

a) "Act" means The Geographical Indications Of Goods (Registration & Protection) Act, 1999.

b) "agent" means a person authorised under Section 76;

c) "application for registration of a geographical indication” includes the geographical indication
for goods contained in it;

d) "appropriate office of the Geographical Indications Registry” means the relevant office of the
Geographical Indications Registry as specified in rule 4;

e) “business” includes the trading, dealing, production exploitation, making or manufacturing, as the
case may be, of the goods to which geographical indication relates;

f) “class fee” means the fee prescribed under entry no.1 of the First Schedule;

g) “Convention Country" means a country notified as such under sub-section (1) of section 84;

h) "Convention Application" means an application for the registration of a geographical indication
made by virtue of Section 84;

i) “divisional application” means a divided application made by the division of a single initial

application for registration of a geographical indication for different classes of goods,

b)) “divisional fee” means the fee 80 prescribed under the First Schedule;

783 Gl/2002—8
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k) "form” means a form set forth in either the Second or the Third Schedule,
] *graphical representation” means the representation of a geographical indication for goods in
paper form,
m) "journal” means the Geographical Indications Journal,
n) "notified date" means the date on which the rules come into force,
0) “opposition” includes an opposition to the registration of a geographical indication or

authorised user as the case may be,
p)"principal place of business in India" means the relevant place in India as specified in rule 3;
q) "publish” means publish in the Geographical Indications Journal;
r) "registered geographical indications agent" means a geographical indications agent whose name is
actually on the Register of Geographical Indications Agent maintained under rule 102,
s) “renewal” means and includes renewal of a geographical indication by the registered proprietor of
geographical indication or of the authorised user of a geographical indication as the case may be,

t) "Schedule” means a Schedule to the rules,
u) “section® means a section of the Act;
v) "Specification” means the designation of goods in respect of which a geographical indication s

registered or proposed to be registered;

w) All other words and expressions used but not defined in these rules and defined in the Act shall
have the meaning assigned to them in the Act.

2) In these rules, except as otherwise indicated, a reference to a section is a reference to that section
in the Act, a reference to a rule is a reference to that rule in these rules, a reference to a Schedule is a
reference to that schedule to these rules and a reference to a form is a reference to that form mentioned in
the second or third schedule, as the case may be

kA Principal place of business in Indis.-"Principal place of business in India" means-

i) where a person carries on business in the goods concemned bearing a geographical indication
a) if the business is carried on in India at only one place, that place,
b)if the business is carried on in India at more places than one, the place mentioned by him as the
principal place of business in India;
i) where a person is not carrying on & business of the goods concerned bearing a geographical
indication -
a) if he is carrying on any other business in India at only one place, that place;
b) if he is carrying on any other business in India at more places than one, the place mentioned by
him as the principal place of business in India; and
fii) where a person does not carry on any business in India but has a place of residence in India, then
such place of residence in India.

4. Appropriate office of the Geographical Indications Registry.-

(D) The "appropriate office of the Geographical Indications Registry” for the purposes of making an
application for registration of a geographical indication under section 11(1) or registration as an
authorised user under section 17(1) or for giving notice of opposition under sub-section (1) of section 14 or
sub-section (3)(e) of Section 17, as the case may be or for filing an application for rectification under
section 27 or for any other proceedings under the Act and the rules shall be —

in refation to 8 geographical indication for which an application for registration is made on
or after the notified date, the office of the Geographical Indications Registry within whose
territorial Hmits -

i) the principal place of business in India of the applicant as disclosed in his application or, in the
case of an association of persons or producers the principal place of business in India of the applicant
whose name is first mentioned in the application, as having such place of business is situate,

i) where neither the applicant nor any of the association of persons or producers, as the case may
be, has a principal place of business in India, the place mentioned in the address for service in India as
specified in the application is situate
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(2)  Notwithstanding anything contained in sub-rule (1) all applications, communications, documents or
fee authorised or required by the Act or the rules to be sent, served, left or paid shall be sent or paid at or to
the Head Office of the Registry notified by the Central Government initially and subsequently at the
appropriate office as and when notified,.

. Jurisdiction of appropriate office not altered by change in the principal piace of business or
address for service.- No change in the principal place of business in India or in the address for service in
India, as the case may be, of an applicant or of any of the association of persons or producers for
registration in relation to any geographical indication for which an application for registration is made on
or after the notified date, made or effected subsequent to that date shall affect the jurisdiction of the
appropriate office of the Geographical Indications Registry.

6. Entry of the appropriate office in the Register.- Subject to sub-rule (2) of Rule 4, in respect of every
geographical indication registered after the notified date, the Registrar shall cause to be entered in the
register the appropriate office of the Geographical Indications Registry and the Registrar may, at any time,
correct any error in the entry so made.

7. Leavi g of documents, etc.- Save as atherwise provided in sub-rule (2), of rule 4 all applications,
notices, statements or other documents or any fee authorised or required by the Act or the rules to be made,
served, left or sent or paid at or to the Geographical Indications Registry in relation to a geographical
indication shall be made, served, left or sent or paid to the appropnate office of Geographical Indications

Registry.

8. Documents etc. filed or left not at the appropriate office.- Subject to the provisions of rule 7, in an
exceptional case where any application, statement or other document or any fee authorised or required by
the Act or the rules is made, served, left or sent or paid, at or to an office inadvertently which is not the
appropriate office of the Geographical Indications Registry as and when such an office is notified under
this Act by the Central Government under sub-rule 2 of'rule 4, the Registrar may on a written request return
such application, statement or document to the appropriate office if he is satisfied that it was a bonafide
error on the part of the applicant in such cases:

Provided the period for which such application, or statement or document is retained by the office

which is not the appropriate office shall be excluded for the purposes of computing the period of

limitation where any of such application, statement or document is required to be presented within

the prescribed period.
Provided before declining any such request the Registrar shall provide an opportunity of being
heard.

9. Issue of notices, etc:- Subject to sub-rule (2) of rule 4 any.notice or communication relating to

any application, matter or proceeding under the Act or the rules shall ordinarily be issued from the
appropriate office of the Geographical Indications Registry but may, nevertheless, be issued by the Head
of Office of any office of the Geographical Indications Registry.

10. Fees:- (1) The fees to be paid in respect of applications, oppositions, registration, renewal or any other
matters under the Act or the rules shall be those specified in the First Schedule, hereinafter referred to as
the prescribed fees.

(2) Where in respect of any matter a fee is required to be paid under the rules, the form or the
application or the request of the:petition, therefor, shall be accompanied by the prescribed fee.

(3) Fees may be paid in cash or sent by money order addressed to the Registrar of Geographical
Indications or by a bank draft issued by, or by a cheque drawn on by a scheduled bank at the place where
the appropriate office of the Geographical Indications Registry is situated and if sent through posts shall be
deemed to have been paid at the time when the money order or the properly addressed bank draft or
cheque would be delivered in the ordinary course of post

(4) Bank drafts and cheques shall be crossed and made payable to the Registrar at the appropriate
office of the Geographical Indications Registry and they shail be drawn on a scheduled bank at the place
where the appropriate office of the Geographical Indications Registry is situate.
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(5) Where a fee is payable in respect of filing of document and efther the document is filed
without fee or with insufficient fee, such document shall be deemed to have not been filed for the purposes
any proceedings under the rules.

(6) Where any fee paid by a party is ordered to be retumed by the Registrar under any of the
provisions of the Act or the rules the amount may be refunded by money order in which event money order
commission shall be deductible from such amount.

(7) The Registrar may after notification in the Geographical Indications Journal make available
electronic fee transfer facilities subject to such conditions as may be specified on that behalf.

11, Forms:- (1) The forms set forth in the Second and the Third Schedules shall be used in all cases to
which they are applicable and may be modified as directed by the Registrar to meet other cases.

(2) Any form, when filed at the Geographical Indications Registry shall be accompanied by the
prescribed fee.

(3) A requirement under this rule to use a form as set forth in the schedules is satisfied by the use
cither of a replica of that form or of a form which is acceptable to the Registrar and contains the
information required by the form as set forth in the schedule and complies with any direction as to the use
of such a form.

(4) The Registrar may after notification in the Geographical Indications Journal specify such
forms as are required to be submitted in machine readable forms. Thereafter, such forms shall be
completed in such a manner as may be specified as to permit an automated input of the content into a
computer such as by chamcter recognition or scanning.

12. Size, etc of documents:- (1) Subject to any other directions that may be given by the Registrar, all
applications, notices, statements, or other documunts except the geographical indication required by the
Act or the rules to be made, served, left or sent, at or to the Geographical Indications Registry shall be
typewritten, lithographed or printed in Hindi or in English in large and legible characters with deep
permanent ink upon strong paper, and except in the case of affidavits, on one side only and of size of
approximately 33 cms by 20 cms and shall have on the left hand part thereof a margin of not less than 4
centimetres.

(2) Duplicate documents including copies of geographical indications shall be filed at the
Geographical Indications Registry if at any time so required by the Registrar.

(3) The Registrar may after notification in the Geographical Indications Journal alter the size of
all applications, notices, statements or other document and forms required under the rules to make it
compatible in machine readable form.

(4) The Registrar may after notification in the Geographical Indications Journal permit the filing
of applications, statements, notices or other documents by electronic means subject to such conditions as he
may specify either generally by published notice in the Journal or in any particular case by written notice to
the persons desiring to file any such documents by such means.

13 Signing of documents:- (1) An application for the registration of a geographical indication
purporting to be filed by an association of persons or producers shall be signed by the authorised signatory
thereof to sign such documents and a document purporting to be signed by a body corporate or any
organisation or any authority established by or under any law for the time being in force shall be signed by
the Chief Executive, or the Managing Director or the secretary or other principal officer of such
organisation. A document purporting to be signed by a partnership shall be signed by at least one of the
partners. The capacity in which an individuel signs a document on behalf of an association of persons or &
body corporate shall be stated below his signature.

(2) Signatures to dn application and any other documents shall be accompanied by the name of
the signatory in English or in Hindi and in capital letters.

14, Service of documents:- (1)AIl applications, notices, statements, papers having representations
affixed thereto, or other documents authorised or required by the Act or the rules to be made, served, left
or sent, at or to the Geographical Indications Registry or with or to the Registrar or any other person may
be sent through the post by a prepaid letter.

(2) Any application or any document so sent shall be deemed to have been made, served, left or
sent at the time when the letter containing the same would be delivered in the ordinary course of post.
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(3) In proving such sending it shall be sufficient to prove that the letter was properly addressed
and put into the post

15. Particulars of address etc. of applicants and other persons:- (1) Names and addresses of the
association of persons, producers, authorised users and other persons shall be given in full, together with
their nationality, calling and such other particulars as are necessary for identification

(2) In the case of a body corporate the full name and nationality of the Board of Directors thereof
shall be stated

(3) In the case of foreign applicants and persons having no principal place of business in Incha,
their addresses in therr home country shall be given in addition to their address for service in India

(4) In the case of a body corporate or any orgamsation or authority established by or under any law
for the tme being in force, the country of incorporation or the nature of registration, if any, as the case may
be, shall be given

16. Statement of principal place of business in India in an application:- (1) Every application for
registration of a geographical ndication or as an authorised user shall state the principal place of business
1n Indra, 1f any, of the apphicamt or the authonsed user or in the case of association of persons or producers
of goods such of them as have a principal place of business 1n India

(2) Subject to the provisions of rules 17, 18, and 20, any written commiunication addressed to an
apphcant or his agent, or an authorised user or his agent or in the case of association of persons, the person
authonsed to act in the matter in connection with the registration of a geographical indication or their
agent, at the address of his principal place of busmess m India given by him n the application shall be
deemed to be properly addressed

17. Address for service:~ (1) An address for service in India shall be given -

(a) by every applicant for regstration of a geographical indication or by an authonsed user
of a geographical indication who has no principal place of business in India,
(b) 1n the case of an association of persons or producers for registration of & geographical

wmdication (f none of them has a principal place of business in {ndta,

(© by the applicant for a geographical indication who had hus principal place of business in
India at the date of making the application for registration but has subsequently ceased to have such place,
and

(d) by every apphcant or authorised user i any proceeding under the Act or the rules and
every person filing a notice of opposttion, who do not have a principal place of business 1s India

(e) by every person granted leave to intervene under Rule 67 (the intervener)

H Every proprietor of a registered geographical indication which is the subject of an
application to the Registrar for the invalidation or rectification of the registered geographical indication

(g) by every applicant for cancelling, expunging and varying any entry on the register relating to a
Geographical Indication or of an authorised user under sub-section (1) and (2) of Section 27

(2) Any wntten commumcation addressed to a person as aforesaid at an address for service in
India given by him shall be deemed to be properly addressed

(3) Unless an address for service in Incha as required 1n sub-rule (1) 18 given, the Registrar shall
be under no obligation to send any notice that may be required by the Act or the rules and no subsequent
order or decision m the proceedings shall be called in question on the ground of any lack or non-service of
notice

18. Address for service in application and opposition proceedings:- An applicant for registration
of a geographical indication or as an authonsed user or an opponent filing a notice of opposition may
notwithstanding that he has a pnncipal place of business m India, if he so desires, may furnish to the
Registrar with an address in India to which communications in relation to the application or opposition
proceedings only may be sent Such address of the applicant or the authorised user or the opponent shall be
deemed, unless subsequently cancelled, to be the actual address of the applicant or the authorised user or
the opponent, as the case may be, and all communications and documents in relation to the application, or
notice of opposition may be served by leaving them at, or sending them by post to such address of the
applicant or the authorised user or the opponent, as the case may be
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19. Non-availability of an addresy for service:~ The Registrar may, at any time when a doubt arises
as to the continued availability of an address for service in India entered in the register, request the person
for whom it is entered by letter directed to any other address entered in the register or if no such address is
entered in the register to the address at which the Registrar considers that the letter would reach him to
confirm the address for service in India and if within two months of making such 8 request the Registrar
receives no such confirmation, he may strike the entry in the register of the address for service in India and
require such person to furnish a fresh address for service in India or hig address st the principal place of
business in India, if he has any at that time,

20. Ageacy:- (1) The authorisation of an agent for the purpose of Section 76 shall be executed on
Form GI-10  or in such other written form as the Registrar may deem sufficient and proper.

(2) In the case of such authorisation, service upon the agent of any document relating to the
proceeding or matter shall be deemed to be service upon the person so authorising him, all communications
directed to be made to such person in respect of the proceeding or matter may be addressed to such agent,
and all appearances before Registrar relating thereto may be made by or through such agent

(3) In any particular case the Registrar may roquire the personal signature or presence of an
applicant, opponent, proprietor, authorised user or ather person.

21. Classification of goods:- (1) For the purposes of the registration of a geographical indication or as an
authorised user, goods shall be classified in the manner specified in the Fourth Schedule.

(2) The goods mentioned in the Fourth Schedule only provide a means by which the general content of
numbered international classes can be quickly identified. They correspond to the major content of each
class and are not intended to be exhaustive in accordance with the International Classification of Goods
For determining the classification of particular goods and for full disclosure of the content of intemnational
classification, reference may be made to the alphabetical index of goods if any, published by the Registrar
under sub-section (3) of section 8 or the current edition of International Classification of Goods for the
purpose of registration of trade marks published by the World Intellectual Property Organisation or any
subsequent edition as may be available.

(3) Where goods of more than one class are set out in an application for which only one
application fee has been paid, the Registrar shall require the applicant to amend the application in order to
restrict the goods to a single class.

22. Request to Registrar for search:- (1) Any person may request the Registrar on form Gi-5 to
cause a search to be made in respect of specified goods classified in any one class in the Fourth Schedule
in order to ascertain whether any geographical indication is on record which resembles a trade mark or
geographical indication of which two representations accompany the form. The Registrar shall csuse a
search to be made and inform the applicant of the result of such search.

(2) If within three months from date of communication of the result of the search aforesaid an application is
made for the registration of the trade mark or geographical indication in question and the Registrar takes
objection on the ground that the mark or the geographical indication resembles a geographical indication,
which was not disclosed in the search, but was on record on the last of the date on which the search was
made the applicant shall be entitled, after withdrawal of the application for the registration of the said trade
mark or the geographical indication, to have repaid to him the fee paid for search in Form GI-5

CHAPTER I

PROCEDURE FOR REGISTRATION OF GEOGRAPHICAL INDICATIONS

23. Form and signing of application.- (1) Every application for the registration of a geographical
indication shall be made in the prescribed form and shall be signed by the applicant or his agent and must
be made in triplicate alongwith three copies of a Statement of Case.

(2) An application to register a geographical indication for a specification of goods included in
any one class shall be made in Form GI-1;
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(3) An application to register a geographical indication under section 84(1) tor a specitication of
goods included in any one class from a convention country shall be made in Form Gl1- 1;

(4) A single application for the registration of a geographical indication for different classes of
goods from a convention country under section 84(1) shall be made in Form GI1-1;

(5) A single application for the registration of a geographical indications for different classes of
goods shall be made in Form GI-1;

(6) Every application for the registration of & geographical indication for goods must satisfy the
following conditions
a) The geographical indication must be defined with sufficient precision so that the right to obtain relief in
respect of infringement of geographical indication can be determined,
b) The graphical representation must be able to stand in place of the geographical indication without the
need for supporting samples,
c) It must be reasonably practicable for persons inspecting the Register or reading the Geographical
Indications Journals to understand from the graphical representation what the geographical indications is
d) An application for the registration of a three dimensional geographical indication shall not be acted upon
as such unless the application for registration contains a statement to that effect,
€) Where a colour combination is claimed as an element of a geographical indication in an application for
the registration, it shall not be acted upon as such unless the application contains a statemnent to that effect
and specifies the colours,

(7) An amendment to divide an application under proviso to section 15 shall be made in Form
GI-5;

(8) Every application shall be in respect of one geographical indications only for as many class or
classes of goods as may be made

(9) The Registrar may require a more concise description of a geographical indications if relates to
colour combination, a three-dimensional geographical indication, design which are symbols of definite
concepts, a configuration of goods or packaging to evaluate the substantive rights in the geographical
indications

(10) Where an applicant files a single application for one or more classes and the Registrar
determines that the goods applied for fall in class or classes in addition to those applied for, the applicant
may restrict the specification of goods to the class applied for or amend the application to add additional
class or classes on payment of the appropriate class fee and the divisional fee The new class created
through a division retains the benefit of original filing date or in the case of an application from a
convention country, the convention application date under sub-section (1) of section 84 provided the claim
was otherwise properly asserted in the original application

24 Application nnder convention arrangement.- (1) Where an application for registration of a
geographical indications is filed by an applicant from a convention country under section 84, a certificate
by the Registry or competent authority of the Geographical Indications Office of the convention country
shall be included in the application for registration under sub-rule 3 or 4 of Rule 23, as the case may be, and
it shall include the particulars of the geographical indication, the country and the date or dates of filing of
the first application in the convention country and such other particulars as may be required by the
Registrar.

(2) Unless such certificate has been filed at the time of the filing of the application for registration,
there shall be filed, within two months of the filing of the application under sub-rule (3) or (4) of rule 23, as
the case may be, certifying or verifying to the satisfaction of the Registrar the date of the filing of the
application, the country, the representation of geographical indication, the class and goods covered by the
application.

(3) The application relied under sub-rule (1) must be the applicants’ first application in a
convention country for the same geographical indications and for all or some of the goods under that
application The application must include a statement indicating the filing date of the foreign application
relied upon, the convention country where it was filed, the serial number, if available and a statement
indicating the convention application date as claimed

(4) Where a single application under sub section (3) of section 11 from a convention country is
received in respect of a geographical indications for one or more classes of goods, the applicant must
establish a continuous valid basis for the convention application date in all classes.
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25. Statement of user in applications.-  An application to register & geographical indication or as an
authorised user shall, contain a statement of the period during which, and the person by whom it has been
used in respect of the goods mentioned in the application. The applicant shall file an affidavit testifying to
such user with exhibits showing the geographical indication as used, the volume of sales under that
geographical indication , the definite territory of the country, region or locality in the country to which
goographical indication relates and such other particulars as the Registrar on perusal of the application
may cell for from the applicants

26, Representation of Geographical Indication .- Every application for the registration of a geographical
indication and where additional copies of the application are required every such copy, shall contain a
representation of the geographical indication in the space provided on the application form for that
purpose provided the size of such representation shall not exceed 33 centimetres by 20 centimetres with a
margin of 4 cm on the lefl hand side.

27. Additional representations.- (1) Every application for the registration of a geographical indication
shall, except as hereinafter provided, be made in triplicate and shall be accompanied by five additional
representations of the geographical indication . The representations of the geographical indication on the
application and each of its copies and the additional representations shall correspond exactly with one
another. The additional representations shall in all cases be noted with the specification and class of goods
for which registration is sought, the namo and address of the applicant, together with the name and address
of his agent, if any, the period of use, and such other particulars as required under sub-rule 1 to rule 32 by
the Registrar and shall be signed by the applicant or his agent.

(2) Where an application contains a statement to the effect that the applicant wishes to claim
combination of colours as a distinctive feature of the geographical indication , the application shall be
accompanied with three reproduction of the geographical indication in black and white and five
reproduction of the geographical indication in colour.

3 (i) Where an application for the registration of a geographical indication consist of
shape of goods or its packaging, the reproduction furnished shall consist of at least three different view of
the geographical indication and a description by word of the geographical indication .

(ii) If the Registrar considers the different views and description of the geographical
indication in sub-para (i) still does not sufficientty show the particulars of the shape of goods or its
packaging he may call upon the applicant to firnish a specimen of the goods or packaging, as the case may
be, as sold in respect of the geographical indication .

28. Representations to be dursble and satisfactory.-(1)All representations in respect of a geographical
indication shall be of a durable nature, and each additional representation required to be filed with an
application for registration shall be mounted on a sheet of strong paper of the size of approx. 33 cm by 20
cm leaving a margin of not less than 4 centimetres on the left hand part of the sheet.

(2) If the Registrar is not satisfied with any representation of a geographical indication he may at
any time require another representation satisfactory to him to be substituted before proceedings with the
application.

29. Transliteration and transistion.~(1) Where a geographical indication contains & word or words in
characters other than Devnagari or Roman, there shafl be endorsed on the application form and the
additional representation thereof, a sufficient transliteration and translation to the satisfaction of the
Registrar of each of such words, and every such endorsement shall state the language to which the word
belongs and shall be signed by the applicant or his agent fhiling which the Registrar shall be under no
obligation to take any action on the application.

(2) Where an application for a geographical indication or authorised user contains a word or words
in a language other than Hindi or English, the Registrar may ask for an exact transiation thereof together
with the name of the language, and such translation and name, if he 80 requires, shall be endorsed and
signed as aforesaid.
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30. Name or description of goods on a Geographical Indication .-Where the name or description of any
goods appears on a geographical indication, the Registrar may refuse to register such geographical
indication

31. Deficiencies - Subject 1o sub rule (2) of rule 10 where an application for registranon of a geographical
indication does not satisfy requirements under section 11 or rule 23, the Regstrar shall send notice
thereof to the Applicants to remedy the deficiencies and 1f within one month from the date of receipt of the
notice, the applicants fails to remedy any deficiency so notified by lum the application may be treated as
abandoned

PROCEDURE ON RECEIPT OF APPLICATION FOR REGISTRATION OF A
GEOGRAPHICAL INDICATION

32(1). Content of application: Every application for the registration of a geographical indication shall be
made 1 the prescribed forms and shall contain the following

¢)] a statement as to how the geographical indication serves to designate the goods as
ongnating from the concerned territory of the country or region or locality in the
country, as the case mav be 1n respect of specific quality, reputation or other
characteristics which are due exclusively or essentially to the geographical
environment, with its mnherent natural and human factors, and the production,
processing or preparation of which takes place 1n such temtory, region or locality as
the case may be |

(2) the class of goods to which the geographical indication relates shall apply,

) the geographical map of the temtory of the country or region or locality in the
country in which the goods are produced of onginate or are being manufactured,

(4) the particulars regarding the appearance of the geographical indication as to whether
it 15 comprised of the words or figurative elements or both,

(5) A statement contaiming such particulars of the producers of the concerned goods

proposed to be initially registered The statement may contain such other particulars
of the producers mentioned n section 11{2)(f) including a collective reference to all
the producers of the goods 1n respect of which the apphication 1s made
©) the statement contained 1n the application shall also include the following
a) an affidavit as to how the applicant claim to represent the mterest of the
association of persons or producers o1 any organizatton or authority established by
or under any law ,
b) The standards benchmark for the use of the geographical indication or the
wndustry standard as regards the production, explortation, making or
manufacture of the goods having specific quality reputation, or other
charactenstic of such goods that 1s essentially attributable to its geographical
origin with the detailed description of the human creativity mvolved, 1f any or
other charactenistic from the definite terntory of the country, regton or locality 1n the
country, as the case may be,
c) the particulars of the mechanism to ensure that the standards, quality, integrity
and consistency or other special charactenstic in respect of the goods to which the
geographical indication relates which are maintained by the producers, maker or
manufacturers of the goods, as the case may be,

d) three certified copies of the map of the temitory, region or locality showing the
title, name of publisher and date of 1ssue along with the applcation,

(e) the particulars of special human skill involved or the umqueness of the
geographical environment or other inherent cnaractenstics associated with the
geographical indication to which the apphcation relates,

f) the full name and address of the association of persons or organisation or

authority representing the interest of the producers of the concerned goods,

g)particulars of the nspection structure, if any, to regulate the use of the

783 GI/2002—§
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definite territory region or locality mentioned in the application,

(h)where the geographical indication is a homonymous indication to an already
registered geographical indication, the material factors differentiating the application
from the registered geographical indications and particulars of protective measures
adopted by the applicant to ensure consumers of such goods are not confused or
mislead or confused in consequence of such registration,

(2). Acknowledgement of receipt of applications.- Every application for the registration of a
geographical indication in respect of any goods shall, on receipt , be acknowledged by the Registrar The
acknowledgement shall be by way of return of one of the additional representations of the geographical
indication filed by the applicant along with his application with the official number of the application duly
entered thereon

33 Examination of application -Upon receipt of an application, the Registrar shall examine the
application and the accompanying Statement of Case as required under rule 32(1) as to whether it meets the
requiremnents of the Act and the Rules and for this purpose, he shall ordinarily constitute a Consultative
Group of not more than seven representatives chaired by him from organization or authority or persons
well versed in the.vaned intricacies of this law or field to ascertain the correctness of the particulars
furnished in the Statement of Case referred to in rule 32(1) which shall ordinarily be finalised within three
months from the date of constitution of the Consultative Group Thereupon, the Registrar shall issue a
Examination Report on the application to the applicant

34 (1) Objection to acceptance-Hearing.-If, on consideration of the application on merits and of any
evidence of use or of a given quality, reputation or other characteristic of such goods that are essentially
attributable to its geographical origin or of any other matter relevant which the applicant may be required to
furnish, the Registrar has any objection to the acceptance of the application or proposes to accept it subject
to such conditions, amendments, modifications or limitations as he may think right to impose, the Registrar
shall communicate such objection or proposal in writing to the applicant

(2) If within two months from the date of communication mentioned in sub-rule (1), the applicant
does not amend his application according to the proposal aforesaid, or submit his observations to the
Registrar or apply for a hearing or fails to attend the hearing, as the case may be, the application shall be
dismissed

35. Decision of Registrar.- (1) The decision of the Registrar under rule 34 or rule 37 afler a
hearing or without a hearing if the applicant has duly communicated his observations in writing and has
stated that he does not desire to be heard, shall be communicated to the applicant in writing and if the
applicant intends to appeal from such decision he may within one month from the date of receipt of such
communication request the Registrar to state in writing the grounds of, and the materials used by him in
arriving at s decision

(2) In a case where the Registrar makes any requirements to which the applicant does not object
the applicant shall comply therewith before the Registrar issues a statement in writing under sub-rule (1)

(3) The date when the statement in writing under sub-rule (1) is sent shall be deemed to be the date
of the Registrar's deciston for the purpose of appeal

36. Correction and amendment of application.-An applicant for registration of a geographical
indication may, whether bhetore or after acceptance of his apphcation but before the registration of the
geographical indication, apply on Form GI-5  accompanied by the prescribed fee for the correction of
any error in or 1n connection with his apphcation or any amendment of his application provided such
proposed amendment does not relates to amendment of the geographical indication or amendment in the
description of goods o1 to the definite, territory, region or locality, as the case may be, that would have the
cffect of substantially altering or substituting the original application

37 Withdrawal of acceptance by the Registrar.- (1) If, after the acceptance of an application but before
the registration of the geographical indication , the Registrar has any objection to the acceptance of the
application on the ground that it was accepted in error, or that the geographical indication ought not to
have been accepted in the circumstances of the case, or proposes that the geographical indication should



[y H—avg 3(1) ] YT AT T« SEr

67

be registered only subject to conditions or limitations, or to conditions additional to or different from the
conditions or limitations subject to which the applicaton has been accepted, the Registrar shall
communicate such objection in writing to the dpplicant.

(2) Unless within thirty days from the date of the communication mentioned in sub-rule (1) the
applicant amends his application to comply with the requirements of the Registrar or applies for a hearing ,
the acceptance of the application shall be deemed 1o be withdrawn by the Registrar, and the application
shall proceed as if it had not been accepted

(3) Where the applicant intimates the Registrar within the period mentioned in sub-rule (2) that he
desires to be heard, the Registrar shall give notice to the applicant of a date when he will hear him  Such
appointment shall be for a date at least 15 days after the date of the notice, unless the applicamt consents to
a shorter notice The applicant may state that he does not desire to be heard and submit such submissions
as he may consider desirable.

(4) The Registrar may, after hearing the applicant and on considering the submissions, if any, of
the applicant pass such orders as he may deem fit.

ADVERTISEMENT OF APPLICATION

38. Manner of Advertisement.- (1) An application for the registration of a geographical indication
required or permitted to be advertised by sub-section (1) of section 13 or 1o be re-advertised by sub-clause
(2) of that section shall be ordinarily advertised in the Journal within three months of the acceptance of an
application for advertisement.

(2) The Registrar may after notification in the Journal put the published Geographical Indications
Journal on the internet, website or any other efectromic media.

(3) The Registrar may after notification in the Journal make available the Geographical
Indications Journal in CD-ROM on payment of the cost thereof.

3. Notification of correction or amendment of application.- In the case of an application to which
Para (b) of sub-section (2) of section 13 applies, the Registrar may if he so decides, instead of causing the
application to be advertised again, insert in the Journal a notification setting out the number of the
application, the class in which it was made, the name and address of the principat place of business in
India, if any, of the applicant or where the applicant has no principal place of business in India his address
for service in India, the number of the Journal in which 1t was advertised and the correction or amendment
made in the application.

40, Request to Registrar for particolars of advertisement of a Geographical Indication .-Any
person may request the Registrar on Form GI-7 to be informed of the number, date and page of the
Journal in which a geographical indication specified in the forrn was advertised and the Registrar shall
furnish such particulars to the person making the request.

OPPOSITION TO REGISTRATION

41 (1). Notice of Oppasition.-A notice of opposition to the registration of a geographical indication
under sub-section (1) of section 14 or an anthorised user under section 17(3)(¢) shall be given in triplicate
on Form GI-2 within three months or within such further period not exceeding one month in the
aggregate from the date when such Journal was made available to the public (which date shall be certified
as such by the Registrar) as the case may be, of the application for registration in the Journal. The notice
shall include a statement of the grounds upon which the opponents objects to the registration of the
geographical indication or of the authorised user, as the case may be.
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(2) Where a Notice of Opposition is filed in respect of single application for the registration of a
geographical indication it shall bear the fee in respect of each class in relation to which the opposition
is filed

(3) Where an opposition is filed only for a particular class or classes in respect of a single
application made under sub-section (3) of section 11, the application shall not proceed to
registration until a request in Form GI-5  for division of the application together with the
divisional foe is made by the applicant.

{4) Where in respect of a single application for the registration of a geographical indication no
notice of opposition is filed in any class or classes, the application in respect of such class or
classes shall proceed to registration after the division of the application in the class or classes
in respect of which an opposition is pending.

(5) An epplication for an extension of the period within which a notice of opposition to the
registration of a geographical indication or an authorised user may be given under sub-
section(1) of section 14, shall be made on Form GJ-2  accompanied by the prescribed fee
before the expiry of the period of three months under sub-section (1) of section 14

(6) A copy of notice of opposition shall be ordimarily served by the Registrar to the applicants
within two months of the reccipt of the same by the appropriate office.

42. Verification of Notice of Opposition

(1)  The notice of opposition shall be verified by the opponent.

(2)  The verification shall specificalty state by reference to the mimbered paragraphs of the notice of
opposition, what is verified of his own knowledge and what is verified upon information
received and believed to be true.

(3)  The verification shall be signed by the person making it and shall state the date and the place at

which it was signed

43. Countersiatement.- (1) The counter-statement required by sub-section (2) of sectipn 14 shall be sent
in triplicate on Form GI1-2 within two months from the receipt by the applicant of the copy of the
notice of opposition from the Registrar and shall set out what facts, if any, alleged in the notice of
opposition, are admitted by the applicant. A copy of the counter-statement shall be served by the Registrar
on the person giving notice of opposition ordinarily within two month from the date of receipt of the same

(2) The counterstatement shatl be verified in the seme manmer as the notice of opposition as stated
in rule 42.

44. Evidence in support of opposition by the opponents.- (1) Within two months from services on
him of a copy of the counterstatement or within such further period not exceeding one month in the
aggregate thereafler as the Registrar may on request allow, the opponent shall either leave with the
Registrar such evidence by way of affidavit as he may desise to adduce in sapport of his opposition or shall
intimate to the Registrar and to the applicant in writing that he docs not desirc to adduce evidence in
suppont of his opposition but intends to rely on the facts stated in the wotice of opposition. He shall deliver
to the applicant copies of any evidence that he leaves with the Registrar under this sub-rule and intimate
the Registrar forthwith m writing of such detivery.

(2) If an opponent takes no action under sub-rule (1) within the time mentioned therein, he shall,
be doemed to have abandoned his opposition.

(3)An application for the extension of the period of one month mentioned in sub-rule (1) shall be
made in Form GI-9 accompanied by prescribed fees before the expiry of the period of two months
mentioned therein.

45. Evidence in support of application by the applicant.-(1) Within two months or within such further
period not exceeding one months thereafter in the aggregate as the Registrar may on request allow, on the
receipt by the applicant of the copies of affidavits in support of opposition or of the intimation that the
o ment does oot desire to adduce any evidence in support of his opposition, the applicant shall leave with
the Registrar such evidence by way of affidavit as he desires to adduce in support of his application and
shall deliver to the opponent copies thereof or shall intimate to the Registrar and the opponent that he does
not desire to adduce any evidence but intends to rely on the facts stated in the counterstatement and or on
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the evidence already left by him in connection with the application 1n question  In case the applicant relies
on any evidence already left by him 1n connection with the application, he shall deliver to the opponent
capics thereof

(2)An apphication {or the extension of the penod of one month menttoned 1n sub-rule (1) shall be made in
Form GI-9  accompanied by prescribed fees before the expiry of the penod of two months mentioned
therein

46. Evidence in reply by opponent.- Within one month from the receipt by the opponent of the copies of
the applicant’s affidavit or within such further period not exceeding one month 1n the aggregate thereafter
as the Registrar may on request on Form-GI 9 accompamed by the prescribed fee allow, the opponent may
leave with the Registrar evidence by affidavit in reply and shall deliver to the applicant copies thereof
This evidence shall be confined to matters strictly m reply

47. Further evidence.-  No further evidence shall be left on either side, but 1 any proceedings before
the Registrar, he may at any time, 1t he thinks fit, give leave to either the applicant or the opponent to leave
any evidence upon such terms as to costs or otherwise as he may think fit

48. Exhibits.-  Where there are exhibits to affidavits filed i an opposition, a copy ot the exhibit or
impression of each exhibit shall be sent to the other party on his request and at his expense, or, if such
copies or impression cannot conveniently be furmished, the ongmnal shall be left at the Registry in order
that they may be open to mspection The original exhibits shall be produced at the heaning unless the
Registrar otherwise directs

49. Translation of documents. - Where a document in a language other than Hindr or Enghish 1s referred
10 1n the notice of opposition or any other proceedings before the Registrar, counter-statement or an
affidavit filed 1n an opposition, an attested translation thereof in English or Hindi shall be furnished m
duplicate

50. Hearing and decision.-(1) Upon completion of the evidence (if any), the Registrar shall give notice to
the parties of a date when he will hear the arguments in the case Such notice shall be ordmanly given
within three months of completion of the evidence The date of hearing shall be for a date at least one
month after the date of the first notice, unless the parties consent to a shorter notice  Within fourteen days
from the recerpt of the first notice, any party who intends to appear shall so notify the Registrar Any party
who does not so notify the Registrar within the time last aforesaid shall be treated as not desiring to be
heard and the Registrar shall proceed ex-parte 1n the matter

(2) If sufficient cause 15 shown not more than two request for adjournment for one month each by
erther the opponent or the applicant to the proceeding may be considered by the Registrar on a request 1n
Form G1-9  accompanied with the grounds for such request

(3) If  the applicant 1s not present at the adjourned date of hearng and has not notified his
mntention to appear at the hearing , the Registrar may treat the application as dismissed

(4) If the opponent 1s not present at the adjourned date of hearing and has not notified his mtention
to appear at the heaning, the Registrar may treat the opposition as dismussed for want of prosecution and the
application may proceed to registration

(5) In every case of adjournment the Registrar shall fix a day for further hearing of the case and
shall make such order as to cost occasioned by the adjournment or such higher costs as the Registrar deems
fit

(6) The fact that the agent or advocate on record of a party 13 engaged 1n another court, shall not be
a ground for adjournment

(7) Where illness of an advocate on record or agent or his mability to conduct the case for any
reason 18 put forward as a ground for adjournment, the Tnbunal shall not grant the adjournment unless 1t 15
satisfied that the advocate on record or agent, as the case may be, could not have engaged another agent or
advocate 1n time

(8) The Registrar shall take on record wnitten arguments if submutted by a party to the proceeding

(9) The Regstrar shall have powers to limit time for oral arguments

(10) The dectsion of the Registrar shall be notified to the parties 1n writing
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51. Security for costs-The security for costs which the Registrar may require under sub-section (6) of
section 14 may be fixed at any amount which he may consider proper, and such amount may be further
enhanced by him at any stage in the opposition or other proceedings

NOTICE OF NON-COMPLETION OF REGISTRATION

52. Procedure for giving notice.~ The notice which the Registrar is required by sub-section(3) of section
16 to give to an applicant, shall be sem on Form —O1 to the applicant at the address of his principal place
of business in India or if he has no principal place of business in India at the address for service in India as
stated in the application but if the applicant has authorised an agent for the purpose of the application, the
notice shall be sent to the agent and a duplicate thereof to the applicant The notice shall specify twenty
one days time from the date thereof or sich further time as the Registrar may allow on a request made in
the prescribed Form GI-9  for completion of the registration

REGISTRATION

53, Entry in the Register.-(1) Where no Natice of Opposition is filed to an application for the registration
of a geographical indication advertised or re-advertised in the Journal within the period specified in sub-
section (1) of section 14 or where an opposition is filed and it is dismissed and the appeal period is over,
the Registrar shall, subject to the provisions of sub-section (1) of section 16 enter the geographical
indication in Part A of the register on receipt of a request .

(2) The entry of a geographical indication in the register shall specify the date of filing of
application, the actual date of the registration, the goods and the class in respect of which it is registered,
and all particylars required by sub-section (1) of section 6 including -

(a) the name and description of the applicant, the address.of the principal place of business in
India, if any, of the proprietor of the geographical indication or in the case of an associstion of persons of
such of the association of persons as have a principal place of business in India.

(b) where the proprietor of the geographical indication has no place of business in India his
address for service in India as entered in the application for registration together with his address in his
home country.

(c) in the case of an association of persons or producers, where none of the sssociation of persons
or producers has a principal place of business in India, the address for service in India as given in the
application together with the address of each of the association of persons or producers in his home
country.

(d) particulars of the trade, business, profession, occupation or other description of the proprietor
of of the association of persons or producers of the geographical indication as entered in the application
for registration;

(e) particulars affecting the scope of the registration or the rights conferred by the registration;

(DThe priority date ,if any, to be accorded pursuant to claim to a right of a convention application
made under section 84;

(8) A summary of the particylars furnished under rule 32 as finally accepted by the Registrar, and,

(h)the appropriate office of the Geographical Indications Registry in relation to the Geographical
Indication.

54. Death of applicant before registration.- In case of death of any applicant for the registration
of a geographical indication after the date of his application and before the geographical indication has
been entered in the register, the Registrar may, on proof of the applicant's death and on proof of the
transmission of the interest of the deceased person, substitute in the application his successor in interest in
place of the name of such deceased applicant and the application may proceed thereafter as so amended.

55, Certificate of registration.- (1) The certificato of registration of a geographical indication or an
muthorised user to be issued by the Registrar under sub-section (2) of section 16 shall be on Form-02,



[ 9 11—3% 3(i)] VT 1 T« ST

71

with such modification as the circumstances of a case may require, and the Registrar shall annex a copy of
the geographical indication or authorised user to the certificate

(2) The Registrar may issue a duplicate or further copies of the certificate of registration of a
geographical indication on request by the registered proprietor on Form GI-7  accompanied by the
prescribed fee. An unmounted representation of the geographical indication exactly as shown in the form
of application for registration thereof at the time of registration shall accompany such request.

(3) The certificate of registration referred to in sub-rule (1) shall not be used in legal proceedings
or for obtaining registration abroad.

CHAPTER I
AUTHORISED USER

56. Authorised User. (1) An application to the Registrar for the registration under Section 17 by a
producer as an authorised user of the registered geographical indication shall be made jointly by the
registered proprietor and the proposed authorised user in Farm GI-3 and shall be accompanied by a
Statement of Case of how he claims to be the producer of the registered geographicel indication along

- with an affidavit

(2). A copy of the letter of consent from the registered proprietor of the geographical indication may
accompany the application and where such consent letter is not furnished, a copy of the application shall be
endorsed to the registered proprietor for information and the Registrar shall be intimated of due service by
the proposed authonsed user.

s7. Upon receipt of an application for the registration as an authorised user in respect of a registered
geographical indication, the Registrar shall cause it to be examined and shall issue a report.

58.  Thercupon, the provision of Rule 34 to 52, and 54 and 55 shall apply muatis mutandis to furtber
proceedings in respect of an application for the registration of an authorised user of a registered
geopraphical indication

59. Registration of an suthorised user entry in the Register- (1) Where no notice of opposition is filed
to an application advertised or re-advertised in the Journal within the period specified under sub-clause (o)
of sub-section (3) of Section 17 or where an opposition is filed and it is dismissed and the appeal period is
over, the Registrar shall enter the authorised user in Part B of the register on receipt of a request for
issuance of the registration certificate in Form GI-3  together with the prescribed fee.

(2) The entry of an authorised user in the register shall specify the date of filing of application for

registration as an authorised user, the actual date of the registration, the goods and class or classes in-

respect of which it is registered, and all particulars required by sub-section (1) of section 6 including:-
{a)The address of the principal place of business in India, if any, of the registered proprietor of the
geographical indication |
(b)Particulars of the geographical indication registered including the specification of goods and
the clasa in which it is registered.
(c)The address of the principal place of business in India, if any, of the authorised user.
(d)Where the authorised user of a registered geographical indication has no place of business in
India his address for service in India as entered in the application for registration together with his
address in his home country.
(e)Particulars of the trade, business, profession, occupation, dealership or other description of the
authorised user of the geographical indication as entered in the application for registration.
() The priority date, if any, t0 be accorded pursuant to a convention application made under
section 84 and;
(g)The appropriate office of Geographical Indications Registry in relation to the geographical
indication .
(3) The Registrar may issue a duplicate or further copies of the certificate of registration as an suthorised
user on a request in Form GI-7  accompanied by prescribed foe. An yamounted representation of the of
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the geographical indication exactly as shown in the form of application for registration thereof at the time
of registration shall accompany such request.

CHAFTER IV
RENEWAL OF REGISTRATION AND RESTORATION

60. Renewal of registration.- (1) An application for the renewal of the registration of 2 geographical
Indication or an authorised user of a registered geographical indication shall be made on Form GI-4 or
Form GI-3  as the case may be and may be made at any time not more than six months before the
expiration of the last registration of the Geographical Indication or the authorised user

(2) Such application for renewal must be filed by the person who is the proprietor of the
registered geographical indication failing which by any of the guthorised users on record, as the case may

(3) If the proprietor, as set forth in the application for renewal is not the same person or the same
legal entity as the registrant shown in the registration, continuity of title from the registrant to the present
owner must be shown in the first instance.

(4) The Registrar may accept an application for renewal from the managing trustee, executors,
administrators and the like, when supported by court order or other evidence of such persons authority to
act on behalf of the present proprietor.

(5) For the removal of doubt, it is clarified that where the registered proprietor of the geographical

indication has ceased to exist, the renewal of the registered geographical indication shall be

effected by any of the authorised users of the registered geographical indication acting collectively
whose name has been entered in Part B of the register on the due date of renewal.

(6) Before issuing a renewal certificate, the Registrar may call upon the registered proprietor

to file an affidavit concerniug the use of the registered geographical indication in India where he has
reasons to believe that the registered geographical mdication may not be in use in the market.

61. Notice before removal of Geographical Indication or authorised user from register.~(1) At a date
not less than one month and not more than three months before the expiration of the last registration of a
geographical indication or authorised user, as the case may be, if no application on Form GI-4 or Form
GI-3  as the case may be, for renewal of the registration of a geographical indication or of an authorised
user together with the prescribed fee has been received, the Registrar shall notify the registered proprietor
or the authorised user, as the case may be, or in the case of an association of persons or producers of a
registered geographical indication each of the association of persons, producers registered as registered
proprietors or the person authorised to act on their bebalf, if any, in writing on Form O3 or OS5, as the case
may be, of the approaching expiration at the address of their respective principal places of business in India
as entered in the register or where such registered proprietor or authorised user has no principal place of
business in India at his address for service in India entered in the Register

(2) Where, in the case of a geographical indication or authorised user the registration of which (by
reference to the date of application for registration) becomes due for renewal, the geographical indication
or authorised user is registered at any time within six months before the date on which renewal is due, the
registration may be renewed by the payment of the renewal fec within six months after the actual date of
registration and where the renewal fee is not paid within that period the Registrar shall subject to rule 63,
remove the geographical indication or authorised user from the register.

(3) Where, in the case of a geographical indication or authorised user the registration of which (by
reference to the date of application for registration) becomes due for renewal, the geographical indication
or authorised user is registered after the date of renewal, the registration may be renewed by the payment of
the renewal fee within six months of the actual date of registration and where the renewal fee is not paid
within that period the Registrar shall, subject to rule 63, remove the geographical indication or authorised
user from the register

62. Advertisement of removal of geographical indication or the authorised user from the register.-If
at the expiration of last registration of a geographical indication or an authorised user, the renewal fees has
not been paid, the Registrar may remove the geographical indication or the suthorised user, as the case
may be, from the register and advertise the fact forthwith in the Journal.
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Provided the Registrar shall not remove the geographical indication or the authorised
user from the Register if an application is made in Form GI-4 within six months from
the expiration of the last registration of the geographical indication or the authorised user
accompanied by prescribed fees and appropriate surcharge.

63. Restoration and renewal of registration.- An application for the restoration of a geographical
indication or authorised user to the register and renewal of its registration under sub-section (5) of section
18, shall be made in Form GI-4 after six months and within one year from the expiration of the last
registration of the geographical indication or the authorised user as the case may be, accompanied by the
prescribed fee. The Registrar shall, while considering the request for registration, have regard to the
interest of the persons who have either applied or registered identical or deceptively similar geographical
indication or other affected persons in the intervening period.

64. Notice and advertisement of renewal and restoration.-Upon the renewal or restoration and renewal
of registration, a notice to that effect shall be sent to the registered proprietor or the concernred authorised
user and the said renewal or restoration and renewal shall be advertised in the Journal

CHAPTER V
RECTIFICATION AND CORRECTION OF REGISTER
ALTERATION OR RECTTFICATION OF REGISTER

65 Application to rectify or remove a geographical indication from the register.-  An application to
the Registrar under Section 27 for the cancelling, expunging or varying of any entry relating to a
weographical indication or of the Statement of Case referred to under rule 32(1) recorded in the Register
of Geopraphical Indication or an authorised user in the register shall be made in triplicate on Form GI-6
or Form G1-5 , as the case may be, shall be accompanied by a statement in triplicate setting out fully the
nature of the applicant's interest, the facts upon which he bases his case and the relief which he seeks
Where the application is made by a person who is not the registered proprietor of the geographical
indication 1n question, the application and the statement aforesaid shall be left at the Geographical
Indications Registry in triplicate In case there are authorised users, such application and statements shall
be accompanied by as many copies thereof as there are authorised users on the register or atternatively
furnish proof of publication in leading national newspapers circulated widely in the definite territory,
regton or locality to which the geographical indication relates notifying to the general public of proposed
application for rectification or removal with full particulars thereof A copy each of the application and
statement shall be transmitied within two months by the Registrar to the registered proprietor and to any
other person who appears from the register to have an interest in the geographical indication or makes a
request for the same  The apphcation shall be verified m the manner prescribed under Rule 42 for
verification of notice of opposition

66. Further procedure.-Within two months or within such further period not exceeding two months in the
aggregale from the receipt by a registered proprictor of the copy of the application mentioned in rule 65
from the Registrar, he shall send to the Registrar and to the person making the application on Form GI-2
& counterstatement i triplicate of the grounds on which the application is contested The Registrar shall
serve a copy of the counterstatement on the person making the spplication within one month of the receipt
of the same The provisions of rules 44 to 51 shall thereafter apply muratis mutandis to the further
proceedings on the application The Registrar shall not, however, rectify the register or remove the
geographical indication or any authonsed user from the register merety because the registered proprietor
or the authorised user has not filed a counterstatement unless he is satisfied that the delay in filing the
counterstatement is wilful and 13 not justified by the circumstance of the case. In any case of doubt any
party may apply to the Registrar for directions

67. Intervention by third parties. - Any person alleging interest in & registered geographical indication
in respect of which an application is made under rule 65 may apply on Form GI-6 for leave to intervene,
stating the nature of his interest, and the Registrar may refuse or grant such leave after hearing if so

783 GI/2002—10
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required the parties concerned, upon such terms and conditions including undertakings or conditions as to
security for cost as he may deem fit to impose.

68, Rectification of the register by the Registrar of his own metion.- (1) The notice, which the
Registrar is required be give under sub-section (4) of section 27 shall be sent in writing to the registered
proprietor and to any other person who appears from the register to have any interest in the registered
geographical indication , and shall state the grounds on which the Registrar proposes to rectify the register
and shall also specify the time, not being lesg than one month from the date of such notice, within which an
application for a hearing shall be made.

(2) Unless within the time specified in the notice aforesaid, any person so notified sends to the
Registrar a statement in writing setting out fully the facts upon which he relies to meet the grounds stated m
the notice or applies for a hearing, he may be treated as not desiring to take part in the proceedings and the
Registrar may act accordingly.

(3) If the Registrar decides to rectify the register he shall communicate his decision in writing.

ALTERATION OF ADDRESS

69, Alteration of address in register.- (1) A registered proprietor or an authorised user of a
geographical indication the address of whose principal place of business in Indta or whose address in his
home country, as the case may be, is changed so that the entry in the register is rendered incorrect shall
forthwith request the Registrar on Form GI-5 1o make the appropriate alteration of the address in the
register, and the Registrar shall alter the register accordingly if he is satisfied in the matter.

(2) A registered proprictor or an authorised user of a geographical indication , whose address for
service in India entered in the register is changed, whether by discontinuance of the entered address or
otherwise, so that the entry in the register is rendered incomrect, shall forthwith request the Registrar on
Form GI -5 to make the appropriate alteration of the address in the Register, and the Registrar shall
alter the register accordingly if he is satisfied in the matter.

(3) A registered proprietor or an authorised user of a geographical indication the address of
whose principal place of business in India or whose address for service in India is altered by a public
authority, so that the changed address designates the same premises as entered in the register, may make
the aforesaid request to the Registrar on Form GI-5 and if he does 30 he shall leave therewith a
certificate of the alteration given by the said suthority If the Registrar is satisfied as to the facts of the
case, he shall alter the register accordingly but shall not require any fees to be paid on the forms,
notwithstanding the provisions of sub-rule (2) of rule 10 or sub-rule (2) of rule 11.

(4) (1) Where a registered proprietor makes a request under sub-rule (1), (2) or (3), he shaill serve a
copy of the request on the authorised user or users, if any, and inform the Registrar accordingly.

(ii) where the request aforesaid is made by an muthorised user, he shall serve a copy thereof on the
registered proprietor and other authorised users, if any or alternatively issue a public notice in at least two
leading local newspapers circulated widely in the definite territory, region or locality to which geographical
indication relates or issue a public notice in at least two leading local newspapers and inform the Registrar
that he had done so.

(5) In case of the alteration of the address of a person entered in the register as the address for
service in India of more than one registered proprieior or authorised users of Geographical Indications, the
Registrar may, on proof that the said address is the address of the applicant and if satisfied that it is just to
do 30, accept an application from that person on Form GI-5  amended so as to suit the case, for the
appropriate alteration of the entries of his address as the address for service in the several registrations,
particulars of which shall be grven m the form and may alter the entries accordingly

(6) All applications under this rule shall be signed by the registered proprietor or the authorised
user, as the case may be, or by an agent expressly authorised by him for the purpose of such an application,
unless in exceptional circumstances the Registrar otherwise allows

CORRECTION OF REGISTER

70.Application under Section 28.-Where an application has been made under Sub-section (1) of section
28 for the alteration of the register by correction, change, cancellation or striking out of goods or for the
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entry of a memorandum in the register, the Registrar may require the applicant to furnish such evidence
by affidavit or otherwise as the Registrar may think fit, as to the circumstances in which the application is
made. Such application shall be made on Form GI-5 as may be appropriate and a copy thereof shall be
served by the applicant on the authorised user or users, if anmy or issue a public notice in at least two leading
local newspapers under the registration of the geographical indication in question and to any other person
who appears from the register to have an interest in the geographical indication and inform the Registrar
he has done so.

71. Alteration of registered Geographical Indication .- Where the registered proprietor of a
geographical indication applies under section 29 for leave to add to or alter the registered geographical
indication , he shall make the application in writing on Form GI-9 and shall furnish five copies of the
geographical indication as it will appear when so added to or altered. A copy of the application and of the
geographical indication so amended or altered shall be served by the applicant on every authorised users
on the record or issue a public notice in at least two leading local newspapers and inform the Registrar he
has done so.

72, Advertisement before decision and opposition etc .-(1)The Registrar shall consider the
application and shall, advertise the application in the Journal before deciding it.

(2) Within three months from the date of advertisement under sub-rule (1), or within such period
1ot exceeding one month in the aggregate any person may give notice of opposition to the application on
Form GI-2  and may also send therewith a statement of his objections. The notice and the statement, if
any, shall be sent in triplicate. In case there are any amthorised users under the registration of the
geographical indication in question, such notice and statement may also be sccompanied by as many
copies thereof as there are authorised users. A copy each of the notice and statement shall be transmitted
by the person giving notice to registered proprietor and authorised user if any or alternatively issue a public
notice in al least two leading local newspapers circutated widely in the definite territory, region or locality
to which the geographical indication relates. The Registrar shall forward within two months a copy of the
notice and statement to the registered proprietor and within two months from the receipt by the registered
proprietor of such copies from the Registrar, he shall send to the Registrar on Form GI-2  a counter-
statement in triplicate of the grounds on which the opposition is contested. If the registered proprietor
sends such a counter-statement the Registrar shall serve a copy thereof on the person giving notice of
opposition within one month and the provisions of rutes 44 to 51 shall thereafter apply mutats mutandis to
the further proceedings on the opposition. The Registrar shall not refuse the application merely because the
registered proprietor has not filed a counterstatement unless be 1s satisfied that the delay in filing the
counterstatement is wilful and is not justified by the circumstance of the case . In any case of doubt any
party may apply to the Registrar for directions

(3) If there is no opposition, within the time specified in sub-rule(2), the Registrar shall, after
hearing the applicant if he so desires allow or refuse the applicaiion and shall communicate his decision in
writing to the applicant

73. Decision - Advertisement — Notification.-If the Registrar decides to allow the application he shall alter
the geographical indication in the register accordingly and insert in the Journal a notification that the
geographical indication has been altered. If the application has not been advertised under rule 71, he shall
also advertise in the Journal the geographical indications as altered

CHAPTER VI
Special Provisions relating to Trade Marks

74(1). Refusal or Invalidation of Registration of Trade Marks.- Where the Registrar of Trade Marks on
his own motion decides to refuse the registration of a trade mark or invalidate a registered trade mark
pursuant to sub-section (a) of Section 25 of the Geographical Indications of Goods (Registration and
Protection) Act, 1999, he shall in writing notify the applicamy or the Tegistered proprietor of the trade mark
, 8s the case may be, stating the reason for the same Thereafier, the Registrar shall decide the matter after
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giving the applicant or the registered proprietor of the trade mark, as the case may be, an opportunity of
being heard

(2). A request under sub-section (a) of section 25 to refuse a trade mark or invalidate a registered trade
mark which contains or consists of a geographical indication not originating in the territory of a country, or
a region, or locality in that territory which such geographical indication indicates , which is likely to cause
confusion or mislead persons as to the true place of origin of such goods or class or classes of goods shall
be made in the prescribed form under the Trade Marks Rules, 2002, Thereafter, in case of a request for
refusal the Registrar of Trade Marks shall forward the same to the applicant and provide an opportunity of
being heard to the applicant In case of a request for invalidation, the Registrar of Trade Marks shall
forward the request to the registered proprietor and the procedure set out in Rule 93 of the Trade Marks
Rules, 2002 shalf apply muratis mutandis to further proceedings on the matter

73(1). Refusal or Invalidation of Registered Trade Mark Conflicting with a geographical indication
notified under Section 22(2).- Where the Registrar of Trade Marks on his own motion decides to refuse an
apphcation or mvalidate the registration of a trade mark pursuant to sub-section (b) of Section 25 of the
Geographical Indications of Goods (Registration and Protection) Act, 1999, he shall notify in writing to the
applicant or the registered proprietor of the trade mark, as the case may be, stating the reasons for the same.
Thereafter, the Registrar shall decide the matter after giving the applicant or the registered proprietor of the
trade mark, as the case may be, an opportunity of being heard

(2). Refusal or invalidation under Section 25(h) of notiffed geographical indications .-A request under
sub-section (b) of section 25 to refuse an application for the registration of a trade mark or invalidate a
registered trademark which conflict with or which contans or consists of a geographical indication
identifying goods or class or classes of goods notified under sub-section (2) of section 22 shall be made in
the prescribed form under the Trade Marks Rules, 2002, Thereafter, in case of request for refusal, the
Regjstrar of Trade Marks shall forward the same to the applicant and provide an opportunity of being heard
to the apphcant In case of request for mvalidation , the Registrar of Trade Mark shall forward the request
to the registered proprietor and the procedure set out m Rule 93 of the Trade Marks Rules, 2002 shall
apply mutatis mutandiy 1o further proceedings on the matter

76(1). Publication of refusal or invalidation of Geographical indications.- The Registrar of Trade
Marks shall record and publish a reference to the refusal or the invalidation of the registration of a trade
mark pursuant to section 25 of the Geographical Indications ot Goods (Registration and Protection) Act,
1999 and forwarded a copy ol the publication to the Registrar of Geographical Indications

(2). The pubhcation of the reference to the refusal or the invalidation of the registration of a trademark
pursuant to section 25 of the Geographical Indication of Goods (Registration and Protection) Act, 1999
shall include -

(a) the representation of the mark,

(b) the application or registration number of the trade mark, as the case may be,

(c) the name and address of the applicant or the registered proprietor, as the case may be,

(d) the date of application or the date of registration n the case of a registered trade mark, as the case
may be,

(e) the hst of goods or class of goods in respect of which the trade mark was applied for or was
registered, and

(f) a summary of the ground on which the apphcation for registration of a trade mark had been

refused or the registration of the registered trade mark was invalidated
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CHAPTER VII
PROCEDURE RELATING TO ADDITIONAL PROTECTION TO CERTAIN GOODS UNDER
SECTION 22(2) OF GEOGRAPHICAL INDICATIONS OF GOODS (REGISTRATION AND
PROTECTION) ACT, 1999

77. Additiona) protection to certain goods.- An application may be made to the Registrar in respect of
goods notified by the Central Government under sub-gection (2) of section 22 for additional protection for
a registered geographical indications in Form GI-9 accompanied by prescribed fee in triplicate along with
a Statement of Case. Such case shall be furnished in triplicate and shall be accompanied with the copy of
the notification issued.

78. The application shall be made jointly by the registered propnetor of the geographical indication in India
and by all the producers of the geographical indication whose name has been entered in the register as
authonised user in Part B.

79. Consideration by the Registrar- The Registrar on receipt of the application for additional protection
for such goods in respect of a registered geographical indication in India shall examine whether there are
measurable attributes to the particnlar geographical indication in relation to the goods or classes of goods in
question with special regard to the reputation of the goods or classes of goods on a global scale, which
requires the additional protection envisaged under sub-section (2) of section 22 be conferred againat
usurpation or imitation of the geographical indication even where the true origin of the goods or classes of
goods is indicated or if the registered  geographical indication is used in translated form or is

LE I

aweorupanied by terms such as “kind”, “type”, “style”, “imitation” or other like expressions.

80(1). Hearing before refusing an application.- If on consideration of the application or any other matter
which the applicant may or may be required to furnish, the Registrar has any objections to the acceptance
of the application or proposes to accept it subject to such conditions, as he may think right to impose, the
Registrar shall communicate such objections or proposals in writing 1o the applicant.

(2). The decision of the Registrar under sub-rule(1) afler a hearing or without a hearing if the applicant has
duly communicated his observations 1n writing and has stated that he does not desire to be heard shall be
communicated to the applicant in writing and if the applicant intends to appeal from such decisions, he may
within two months from the date of such communication request the Registrar requiring him to state in
writing the grounds and the material used by him in arriving at his decision

81(1). Entry in the Register.- Wherc the Registrar decides to allow the geographical indication in respect
of which additional protection is to be provided as envisaged under sub-section (2) of Section 22, be shall
enter in the Register a summary of the grounds and the material used by him in arriving at his decision to
accord additional protection to the notified goods t respect of the relevant geographical indication
application

(2) The entry in Part A of the Register shall state the date on which the application for additional
protection was made, the name, description and principal place of business in India of the registered
proprietor and if they do not carry on business in India their address for service in India

CHAPTER VIII
MISCELLANEOUS

82(A) Single application.-(1) Where an application for the registration of a geographical indication for
goods is made under sub-section (3)of section 11, the specification of goods contained in it shall set out the
classes in consecutive numerical order beginning with the lowest number and list under each class the
goods approprate to that class

(2) If the specification of goods contained in the original application for the registration of a
geographical indication lists by reference to a class or classes in the Fourth Schedule in which they do not
fall, the Registrar shall require the applicant to divide the application on payment of a divisional fee in
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Form Gl - § to the class or classes to which the application relates together with such class fee as may be
appropriate
(3)Applications filed under sub-section 3 of section 11 when ordered to be advertised shall be
publigshed in a separate section of the Geographical Indications Journal
(4) The Registrar shall issue a single certificate of registration in regpect of an application made
under sub-section 3 of section! I which has proceeded to registration

(B) Divisional Application.<(1)Where an application is made in Form GI-5  under proviso to section 15
for the division of a single application, such an application shall be divided into two or more separate
applications upon the payment of a division fee and such class fees as are appropriate.

(2) At any time before registration an applicant may request the Registrar for a division of his
application for registration (the original applications) into two or more separate applications (divisional
applications),indicating for each division the specification of goods. The Registrar shall treat each
divisional application as a separate application for registration with the same filing date as the onginal
application.

(3) In the case of a request to divide some, but not all, of the goods in & class, a divisional fee for
separate application to be created by division shall be submitted

(4) If the request to divide does not include necessary fee or is otherwise deficient, the Registrar
will notify the applicant of deficiency The applicant must correct any such deficiency within thirty days If
the applicant fails to correct the deficiency within the time provided, the request will be considered as
abandoned and the application will be proceeded further without regard to the request

(5) Where & request to divide an application is received, the Registrar shall assign an additional
separate new serial number or numbers, as the case may be, and it will be cross referenced with the original
application . Such additional separate application or applications shall be assigned same filing date as the
original application

(6) For the removal doubt, it is clarified that no new registration is effected when a single
application is divided. On the contrary, application already filed are merely separated or divided imo
individual files

83, Extension of time.- (1) An application for extension of time under section 64 (not being a time
expressly provided in the Act or a time for the extension of which provision is made m the rules) shali be
made on Form GI- 9.

(2) Upon an application made under sub-rule (1) the Registrar, if satisfied that the circumstances
are such as to justify the extension of the time applied for, may subject to the provisions of the rules where
a maximurn time limit is prescribed and subject to such conditions as he may think fit to impose, extend the
time and notify the parties accordingly and the extension may be granted though the time for doing the act
or taking the proceeding for which it is applied for has already expired.

84. Exercise of discretiouary power of Registrar.- The time within which a person entitled under
Section 61 to an opportunity of being heard shall exercise his option of requiring to be heard shall, save as
otherwise expressty provided in the Act or the rules, be one month from the date of a notice which the
Registrar shall give 1o such person before determining the matter with reference to which such person is
entitled to be heard. If within that month such persori is required to be heard, the Registrar shall appoint a
date for the hearing and shall give 10 day's notice thereof.

85, Notiftcation of decision.-The decision of the Registrar in the exercise of any discretionary power
given to him by the Act or the rules shall be notified to the person affected.

86. Amendments and correction of irregularity in procedure.- (1) Any document, communication
or other representation respecting a geographical indication or an authorised user may be amended and
any irregularity in procedure which in the opinion of the Registrar, may be obviated without detriment to
the intorests of any person, may te corrected, if the Registrar thinks fit and proper on such terms as he may
direct.
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(2) The Registrar may require the amendment of any application or representation of a
geographical indication or any other document or the addition of any matter thereto in order to bring it in
accordance with the formal requirements of the Act

87. Directions not otherwise prescribed.- Where in the opinion of the Registrar, it is necessary for
the proper prosecution or completion of any proceedings under the Act or rules for a person to perform an
act, file a document or produce evidence, which is not provided for by the Act or the rules, the Registrar
may by notice in writing require the person to perform the Act, file the document or produce the evidence,
specified in the notice.

38, Hearings.- (1) Subject to sub-rule (2) of rule 4 in relation to a geographical indication for which
an application for registration is made on or after the notified date, the application as well as any
proceeding under the Act and the rules shall, in the event of a hearing becoming necessary, be heard at the
appropriate office of the Geographical Indications Registry at which such application was made under
sub-section (4) of section 11, or at such place within the territorial jurisdiction of that office as the Registrar
may deem propes.

(2) Where dn officer exercising the powers of the Registrar who has heard any matter under the
Act or the Rules, has reserved orders therein, is transferred from one office of the Registry to another or
reverts to another appointment before passing an order or rendering decision therein, he may, if the
Registrar so directs, pass the order or render the decision as if he had continued to be the officer in the
office of the Registry where the matter was heard.

AWARD OF COSTS BY REGISTRAR
Costs in uncontested cases

39. Where any opposition duly instituted under the rules is not contested by the applicant, the
Registrar in deciding whether costs should be awarded to the opponent shall consider whether the
proceedings might have been avoided if reasonable notice had been given by the opponent to the applicant
before the notice of opposition was filed.

90. Exception to rule 89.-Notwithstanding anything in rule 89, costs in respect of fees specified
under entries, 7,8 and 9 of the First Schedule and of all stamps used on and affixed to affidavits used
the proceedings shall follow the event

91. Scale of costs.- Subject to the provisions of rules 89 and 90, in all proceedings before the
Registrar the Registrar may, save as otherwise expressly provided by the Act, award such costs, not
exceeding the amount admissible therefor, as he considers reasonable having regard to all the

circumstances of the case ‘\L

REVIEW OF DECISION BY REGISTRAR

92, Application for review of Registrar's decision.-An application to the Registrar for the review of
his decision under clause (c) of section 60 shall be made on Form GI-7  within one month from the date
of such decision or within such further period not exceeding one month thereafter as the Registrar may on
request allow, and shall be accompanied by a statement setting forth the grounds on which the review is
sought Where the decision in question concerns any other person in addition to the applicant, such
application and statement shall be left in triplicate and the Registrar shall forthwith transmit a copy each of
the application and statement to the other person concerned The Registrar may, after giving the parties an
opportunity of being heard, reject or grant the application, either unconditionally or subject to any
conditions or limitations, as he thinks fit.
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AFFIDAVITS

93, Form, etc. of Affidavits.- (1) The Affidavits required by the Act and the rules to be filed at the
Geographical Indications Registry or furnished to the Registrar, unless otherwise provided in the Second
Schedule, shall be headed in the matter or matters to which they relate, shall be drawn up in the first person,
and shall be divided into paragraphs consecutively numbered, and each paragraph shall, as far as
practicable, be confined to one subject Every affidavit shall state the description and the true place of
abode of the person making the same, shall bear the name and address of the person filing it and shall state
on whose behalf it is filed.

(2) Where two or more persons join in an affidavit, each of them shall depose separately 1o such
facts which are within his personal knowledge and those facts shall be stated in separate paragraphs

(3) Affidavits shall be taken -

(a) In India -before any court or person having by law authority to receive evidence, or before any
officer empowered by such Court as aforesaid to administer oaths or to take affidavits,

(b) in any country or plage outside India - before a diplomatic or consnlar officer, within the
meaning of the Diplomatic and Consular Officers (QOaths and Fee) Act, 1948, of such country or place, or
before a notary public, or before a judge or magistrate, of the country or place.

(4) The person before whom an affidavit is taken shall state the date on which and the place where
the same is taken and shall affix his seal, if any, or the seal of the Court to which he is attached, thereto and
sign his name and description at the end thereof

(5) Any affidavit purporting to have affixed, impressed or subscribed thereto or therein the seal or
signature of any person authorised by sub-rule (3) to take an affidavit, in testimony of the affidavit having
been taken before him, may be admitted by the Registrar without proof of the genuineness of the seal or
signature or of the official character of that person

{(6) Alterations and interlineations shall, before an affidavit is sworn or affirmed, be authenticated
by the initials of the person before whom the affidavit is taken

(7) Where the deponent is illiterate, blind or unacquainted with the language in which the affidavit
is written, a certificate by the person taking the affidavit that the affidavit was read, translated or explained
in his presence to the deponent, that the deponent seemed perfectly to understand it and that the deponent
made his signature or mark in his presence, shall appear in the jurat.

(8) Every affidavit filed before the Registrar in connection with any of the proceedings under the
Act or the rules shall be duly stamped under the law for the time being in force.

INSPECTION OF DOCUMENTS BY THE PUBLIC

94. Inspection of documents.-  The documents mentioned in sub-section (1) of section 78 shall be
available for inspection at the Head office of the Geographical Indications Registry. A copy of the register
and such of the other documents mentioned in section 78, as the Central Government may by notification
in the Official Gazette direct, shall be available for ingpection at each branch office of the Geographical
Indications Registry as and when established. The inspection shall be on payment of the prescribed fee and
at such times on all the days on which the offices of the Geographical Indications Registry are not closed
to the public, as may be fixed by the Registrar.

9s. Distribution of copies of Journal aad other documents.-The Central Government may direct
the Registrar to distribute the journal and any other document which it may consider necessary, to such
places as may be fixed by the Central Government in consultation with the State Governments and notified
from time to time in the Official Gazette.

CERTIFICATES

96. Certifled copies of documeats.- The Registrar may furnish certified copies of any entry in the register
or certified copies of any documents referred to in sub-section (1) of section 78 or of any decision or order
of the Registrar, or give a certificate other than a certificate under sub-section (2) of section 16 as to any
entry, matter or thing which he is authorised or required by the Act or the rules to make or do, upon
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receipt from any person of an application therefor on Form GI-7 accompanied by the prescribed fee. The
Registrar shall not be obliged to include in any cestificate or certified copy a copy of any geographical
indication unless he is furnished by the applicant with a copy thereof suitable for the purpose:

97. Certificate for use in obtaining registration abroad.- (1) Where a certificate relating to the
registration of a geographical indication is desired for use in obtaining registration in any territory outside
India, the Registrar shall include in the certificate a copy of the geographical indication and may require
the applicant for the certificate to furnish him with a copy of the geographical indication suitable for that
purpose, and if the applicant fails to do so, the Registrar may refuse to issue the certificate

(2) Where a geographical indication is registered without limitation of colour, the copy of the
geographical indication to be included in the certificate, may be either in the colour in which it appears
upon the register or in any other colour or colours and it shall be stated in the certificate that the
geographical indication is registered without limitation of colour.

(3) The Registrar may state in the certificate such particulars concerning the application for registration or
the registration of the geographical indication as may deem fit to him, and may specify the terms and
conditions and other limitation appearing on the Register

APPEALS TO THE INTELLECTUAL PROPERTY APPELLATE BOARD

98. Time for appeal.- (1)An appeal to the Intellectual Property Appellate Board from any decision of
the Registrar under the Act or the rules shall be made within three months from the date of receipt of such
decision or within such further time as the said Appellate Board may allow

(2) A copy of every application to the said Intellectual Property Appellate Board under the Act or
the rules shall be served on the Registrar

CERTIFICATE OF VALIDITY

99. Certificate of validity to be noted.-Where the Intellectual Property Appellate Board has certified as
provided in section 72 with regard to the validity of a registered geographical indication , the proprietor
thereof may request the Registrar on Form GI-7 to add to the entry in the register a note that the certificate
of validity has been granted in the course of the proceedings, particulars of which shall be given in the
request An officially certified copy of the certificate shall be sent with the request, and the Registrar shall
record a note to that effect in the register and publish the note in the Journal

RETURN OF EXHIBITS AND DESTRUCTION OF RECORDS.

100.  Return of exhibits .- (1) Where the exhibits produced in any matter or proceeding under the Act
or the rules are no longer required in the Geographical Indications Registry, the Registrar may notify the
party concerned to take back the exhibits within a time specified by him and if the party fails to do so, such
exhibits shall be dealt with in the manner mentioned under sub-rule(2) below

(2)  Where any exhibits have been produced in any proceeding, the Registrar may, if satisfied that it is no
longer necessary to retain them, cause them to be destroyed, afier the expiration of six months from the
notified date

101. Destruction of records.- Where an application for the registration of a geographical indication or an

authorised user has been withdrawn abandoned or refused or the geographical indication or the authorised
user has been removed from the register, the Registrar may, at the expiration of three years after the

783 GIf2002—11
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application is so withdrawn or is abandoned or is refused or after the geographical indication is removed
from the register, as the case may be, destroy all or any of the records relating to the application for the
geographical indication or the authorised user concerned

PART 11

REGISTRATION OF GEOGRAPHICAL INDICATIONS AGENT

102, Register of Geographical Indications Agent.- The Registrar of Geographical Indications shall
maintain a Register of Geographical Indications Agents wherein shall be entered the name, address of the
place of residence, address of the principal place of business, the nationality, qualifications and date of
registration of every registered Geographical Indications Agent

103. Registration of existing registered trade marks agent.-(1) Subject to rule 104 every person
whose name is on the notified date on the Register of Trade Marks Agents maintained under the Trade
Marks Rules, 2002 shall be deemed to be registered as a Geographical Indications Agent under the Act
and the rules

(2) The continuance fee of Geographical Indication s Agents deemed to be registered under sub rule(1)
shall be payable as and from the notified date.
(3) The Registrar may publish the Dress Code for Registered geographical indications Agent in the
Geographical Indications Journal.

(4) The Registrar may publish in the Journal a code of conduct for registered geographical indications
agents

104. Qualifications for registration.- Subject to the provisions of rule 105, a person shall be qualified to
be registered as a Geographical Indications Agent if he-

(i) is a citizen of India,

()  isnot less than 21 years of age,

() has passed the examination prescribed in rule 108 or is an Advocate within the meaning of the
Advocates Act, 1961,

(iv) is a graduate of any university in India or possess an equivalent qualification, and

(v) is. considered by the Registrar as a fit and proper person to be registered as a Geographical

Indications Agent.

105, Persons debarred from registration.- A person shall not be eligible for registration as a
Geographical Indication s Agent if he —

() has been adjudged by a competent Court to be of unsound mind,

(i1) is an undischarged insolvent;

(iii) being a discharged insolvent has not obtained from the Court a certificate to the effect that his
insolvency was caused by misfortunate without any misconduct on his part,

@iv) has been convicted by a competent Court, whether within or without India of an offence
punishable with transportation or imprisonment, unless the offence of which he has been
convicted has been pardoned or unless on an application made by him, the Central Govenment
by order in this behalf, has removed the disability;

) being a legal practitioner has been held guilty of professional misconduct by any High Court in
India or by any Court beyond the limits of India;

(vi) being a chartered accountant, or a company secretary has been held guitty of negligence or
misconduct by a High Court, or

(vii)  being a registered geographical indication agent has been held guilty of professional
misconduct by the Registrar.
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106. Manner of making application.- Subject to sub-rule (2) of rule 4, all applications under the
provisions of this Part shall be made in triplicate, and shall be sent to or left at that office of the
Geographical Indications Registry within whose territorial limits the principal place of business of the
applicant is situate.

107. Application for registration as a geographical indications agent.-(1) Every person desiring to be
registered as a Geographical Indications Agent shall make an application on Form G1-8.

(2)The applicant shall furnish such further information bearing on his application as may be
required of him at any time by the Registrar.

108.  Procedure on application and qualifying requirements, 1) On receipt of an application for
the registration of a person as a geographical indications agent, the Registrar, if satisfied that the applicant
fulfils the prescribed qualifications, shall appoint a date in the due course on which the candidate will
appear before him for a written examination in Geographical Indications Law and the Practice and
Procedure in relation thereto and followed by an interview. The candidate will be expected to possess a
detailed knowledge of the provisions of the Act and the rules and a knowledge of the elements on faw of
peographical indication

(Z) The qualifying mark for the written examination and for interview shall be 40 percent and 50 percent
respectively and a candidate shall be declared to have passed the examination only if he obtained an
aggregate of 50 per cent of the total marks.

109. Certificate of registration.-After & candidate has been interviewed and any further information
bearing on his application, which the Registrar may consider necessary has been obtained and if the
Registrar considers the applicant eligible and qualified for registration as a geographical indications agent,
he shall send an intimation to that effect to the applicant and any person so intimated may pay the
prescribed fee in Form GI-8  for his registration as a Geographical Indications Agent. Upon receipt of
the same, fee the Registrar shall cause the applicant’s name to be entered in the register of Geographical
Indications Agents and shall issue to him a certificate on Form O-4 of his registration as a Geographical
Indications Agents.

110. Continuance of a name in the Register of Geographical Indications Agents.-The continuance‘of &
person’s name in the Register of Geographical Indications Agents shall be subject to his payment of the
fees prescribed in Form GI-8.

111.  Removal of agent’s name from the Register of Geographical Indications Agenir..
(1) The Registrar shall remove from the Register of Geographical Indications Agents the name of any
registered Geographical Indications Agent-
(a)from whom a request has been received to that effect , or
(b) from whom the annual fee has not been received on the expiry of three months from the date on
which it became due.
(2)  The Registrar shall remove from the Register of Geographical Indication s Agents the name of any
registered Geographical Indications agent-
(a)who is found to have been subject at the time of his registration, or thereafter has become subject
to any of the disabilities stated in clauses (i) to(vi) of rule 105; or
() whom the Registrar has deciared not to be a fit and proper person to remain in the
Register by reason of any act of negligence, misconduct or dishonesty committed in his professional
capacity;
(c)whose name has been entered in the register by an error or on account of misrepresentation or
supptession of material fact:

Provided that before making such declaration under clause (b) and (c) the Registrar
shall call upon the person concerned to show cause why his registration should not be cancelled and shall
make such further enquiry, if any, as it may consider necessary.
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(3) The Registrar shall remove from the Register of Geographical Indications Agents the name of any
registered geographical indications agent who is dead.

(4) The removal of the name of any person from the Register of CGeographical Indications Agents shall
be notified in the Official Gazette and in the Journal and shall, wherever possible , be
communicated to the person concerned

112. Power of Registrar to refuse to deal with certsin agents. (1) The Registrar may refuse to
recognise-

(a) any individual whose name has been removed from, and not restored to the Register;

(b) any person, not being registered as a Geographical Indications Agent, who in the opinion of the
Registrar is engaged wholly or mainly in acting as agent in applying for geographical indications
in India or elsewhers in the name or for the benefit of the person by whom he is employed;

(c) any company or firm, if any person whom the Registrar could refuse to recognise as agent in respect

of any business under these rules, is acting as a director or manager of the company or is a partner in the

firm.

@ The Registrar shall also refiise to recognise as agent in respect of any business under this rule any

person who neither resides nor has a place of business in India

113. Restoration of removed names, -The Registear may , on an application mede on Form GI-8 within
six months from the date of removal of his name from the Register of Geographical Indications Agent
accompenied by the foe specified in the First Schedule from 8 person whose name has been removed under
clause (b) of sub-rule(1) of rule 111, restore his name to the Register of Geographical Indications Agent
and continue his name therein for a period of one year from the date on which his last annual fee became
due.

114, Alteration in the Register of Geographical Indications Agenis.- (1) A registerad
Geographical Indications Agent may apply for alteration of his name, address of the place of residence,
address of the principal place of business or qualifications entered in the Register of Geographical
Indications Agent. On receipt of such application the Registrar shall cause the necessary alteration to be
made jn the Register of Geographical Indications Agent.

(2)Every alteration made in the Register of Geographical Indications Agents shall be notified in
the Joumnal.

115. Publication of the Register of Geegraphical Indications Agents.- The  Register  of
Geographical Indications Agents shall be published from time to time and a complete list thereof at least
once in two years in the Geographical Indications Journal as the Registrar may deem fit, the entries being
arranged in the alphabetical order of the surnames of the registered Geographical Indications Agent and
copies thereof shall be placed on sale.

116. Appesl.- An appeal shall lie to Intellectual Property Appellate Board from any order or decision of
the Registrar in regard to the registration of Geographical Indications Agents under Part 1I of these rules,
and the decision of the Appoellate Board shall be final and binding.
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THE FIRST SCHEDULE

[See rule 10(1))]

[No. of Entry

On what payable

Amount in Rupees

Corresponding
Numbers

Form

M)

)

B3

(4).

1A

iB

On application for the registration of a
geographical indication for goods included
in one class [Section 11(1), rule 23(2)].

5,000

GI-1

On application for the registration of a
geographical indication for goods included
in one class from a convention

1C

country[Section 11(1), 84(1), rule 23(3) |

On a siogle application for the registration
of a geographical indication for goods in
different classes [Section 11(3) rule 23(5)].

5,000

5,000
for each class

1D

On a single application for the registration
of a geographical indication for goods in
different classes from a convention country

[Section 11(3), 84(1), rule 23(4)]

5,000
for each class

2A

On a notice of opposition to the registration
of & geographical indication under section
14(1) or an opposition to an authorised user
Section 17(3)Xe)

1,000
for each class

GI-2

2B

On a counter-statement in answer to a notice
of opposition under section 14(2) or
17(3)(e) for each application opposed and in
answer to an application under section 27 in
respect of each geographical indication or in
answer to a notice of opposition under
section 29

1,000

GI-2

2C

On application for extension of time for
filing notice of opposition [Section 14(1),
17(3Xe), 29(2), rule 41(5)]

300

3A

On application for the registration of an
authorised user of a registered geographical
indication under section 17, Rule 56(1)

500

GI-3

3B

On request for issuance of a registration
certificate as an authorised user, Rule 59(1)

100

GI-3

ac

For renewal of an authorised user 18(2), rule
60(1)

1,000

GI-3

4A

For renewal under section 18(1) of the
registration of a geographical indication at
the expiration of the last registration. Rule
60(1),

3,000

Gl4

4B

On application under section 18(5) for
restoration of geographical indication or an
authorised user removed from the Register.
rule 63,

1000
plus applicable
renewal fee

GI-4

4C

On application for renewal under proviso to
section 18(4) Proviso to rule 62 within six

months from the expiration of last

3,500

GI4
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SA

SE

SF

6A

6B

| Section 28, rule 69

_indication upon the Regster

| class

user from the register, Rule 65

_| registration of_geographical indication

On request for alteration of “the address of |
the principal place of business or of
restdence in India or of the address in the
home country abroad in the Register of
Geographical Indications or authonised user,

On request 1o enter change in name or
description of propnietor of geographical

On request for correctton of any error in the
name address o1 description of the
registered proprietor or the authonsed user

| of a geographical indication (Section 28(a)) |

On application for the rectification of the
register 1n Part B for the removal of an
authorised user Section 27, Rule 65

On division of goods in a class or on
divislon of an application made for
registration of a geographical indication m
ditferent classes under proviso to Section
15, rule 23(7)

| For a search under rule 22 in respect of one
On apphcatlon under section 27 for
rectification of the register or removal of a
geographical indication or expunge or vary
the Statement of the Case under rule 32(1)
recorded in the Register or an authorised
]
On application for leave to intervene in
proceedings relating to the rectification of
the Register or for the removal of a
geographical indication or an authorised user
from the Register Rule 67 and 80(4)

——_ .

300

1,000

1,000

Gl-5

GI-5

Gl-5

GI-6

7A

7B

On request for certificate
[other than a certificate under
Section 69 or 78(1)] Rule 96

of Registrar

300

GI-7

L‘_'___—T N X
Affidavit in support of statement of case or

other documents required under the Act or
rules.

7C

Nil

Gl-7

On request for entry in the Register and
advertisement of a note of certificate of
validity of the Appellate Board. Rule 99

200

GI-7

On application for review of Registrar’s
decision

GI-7

7E

On request to registrar for particulars of
advertisement of a geographical indication

GI-7

On request to Registrar for a duplicate or
further copy of certificate

Gl1-7

8A

plication for repistration of a

GI-8
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geographical indications agent. Rule 107.

8B.

On request for issuance of certificate as
geographical indications agent. Rule 109.

1,000

GI-8

8C

For continuance of the name of a person in
the Register of Geographical Indication
Agent under rule 110,

- For every year (excluding the first
year) to be paid on 1* April in each
year.

- For the first year to be paid along
with the fee for registration, in the
case of a person registered at any
time between the 1% April, and 30
September

N.B A year for this purpose will commence
on the 1* day of April and end on the 31"
day of March following.

1,000

GI-8

8D

On application for restoration of the name of
a person to the Register of Geographical
Indications under rule 113

9C.

9A

12

13

9B |

- under entry No.BC |

1,000
plus continuance fee

On application for extension of time not
being a time expressly provided in the Act or
| prescribed in the rules. Rule 83.

300

GI-8

GI-9

On application for leave to add or alter a
registered geographical indication [except
where the application is made by an or of a
public suthority or in consequence of a

statutory requirement Section 29

300

GI-9

On application to Registrar for additional
protection to certain goods Section 22(2),
rule 77(1)

25,000

GI-9

On application for cancellation of an entry in
the Register or to strike out goods. (Section

28(c) or (d)).

300

GI-10

e —— L

Form of authorisation of agent in a matter or
proceedings under the Act Section 76, Rule
20

Nil

On petition Tﬁot otherwise char'_g;:d) for
obtaining the Registrar’s order on any
interlocutory matter in  a  contested

| lproceeding ]

For inspecting the documemnt menttoned in
Section 78(1)-

a) relating to  any  particular
geographical indication  or
authorised user thereof for every
hour or part thereof’

b) computer search (when made
available) for every 15 minutes,

¢) Search of index mentioned in
section 78 for every hour or part
thereof ]

For copying of documents (photocopy or
typed) for every page or part thereof in

| excess of one page

—

100

100

GI-10

10
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THE SECOND SCHEDULE
FORMS
[List of forms]
[ Form No Section of the Act Title Entry
. o Number
() (2)_ () (4)
Gl-1 Section 11(1), rule 23(2) Application for the registration of a 1A

geographical indication for goods included
| in one class
Gl-1 Sections 11(1), 84(1), rule 23(3) Application for the registration of a 1B
geographical indication for goods included
| in one class from a convention country |

Gl-1 ‘Sections 11(3), rule 23(5) " TA single application for the registration of a 1C
geographical indication for goods in
different classes

—_— -

GI-1 Sections 11(3), 84(1), rule 23(4) A smgle apphcatlon for the reglstratlon ofa | D
geoyraphical ndication for goods 1n
______ e~ ___ __ __ _|differentclasses froma conventioncountry |
| GI-2 Sections 14(1), 17(3Xe) TNmice of opposition to the registration of a 2A
Rule 41 geographical indication or an opposition or

an authorised user

f GI-2 | Section 14(2), 17(3)(¢),27 & 29, | Form of counterstatement 2B
] mled3().58,722 | _L____A
GI-2 Section 14(1), 17(3)e), "9(") “rule | Application for extension of tine for filing 2C

| _ 4Ty o | natice of opposition
GI-3 Section 1 7(1). rule 56(1) Applicanon for the registration of an 3A
authorised user of a registered geographical
R __ |indication o L .
Gl-3 Section 18(5), rule 59 Requcst for issuance of a registration 3B

certificate as an authorised user

CGIS3 | 18(2), rule 60(1) | Forrenewal of an authorised user 3C |
Gl-4 Section 18(4), Rule 60 Renewal of the registration of a geographical 4A )
indication at the expiration of the last
N .. __ _ _ __ _l|rmegstaion S
Gl-4 Sections 18(5), rule 63 Application for restoration of geographical 4B

mdication or an authorised user removed
from the Reg,lster

from the expiration of Jast registration of
geographical indication
On request for alteration of the address of 5A
the principal place of business or of
residence in India or of the address in the
home country abroad in the Register of

o _ . __ _ _Geographical Indications or authorised user |
28 (¢) Request to  enter change in name or 5B
description of proprietor of geographical

~~~~~~ e indication upon the Register
Gl-5
l

28(a) Request for conection of any’ error in the
name , address or description of the
registered proprietor or the authorised user
L of a geographical indication
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Gl-5

Section 27, Rule 65

| | of a geographical indication

Application for the rectification of the
register 1n Part B for the removal of an
authorised user

5D

GI-5

Rule 22

GI-5

A request for search in respeét of one class.

Proviso to Section 15, rule 23(7)

5E

Division of an application made for
registration of a geographical indication in
different classes

SF

GI-6

Section 27

Application for rectification of the register
or removal of a geographical indication or
expunge or vary the Statement of the Case
under rule 32(1) recorded in the Register
from the register

6A

Gl-6

Rule 67 and 80(4)

Application for leave to intervene in
proceedings relating to the rectification of
the Register or for the removal of a
geographical indication or an authorised user
from the Register

6B

GI-7

Section 69 or 78(1)]. Rule 96

Gl-7

Rule 93

Request for certificate of Registrar [other
than a certificate under Section 16(2) ].

TA

o v -
| Affidavit in support of statement of case or

other documents required under the Act or
tules.

7B

Gl-7

72, rule 99

Request for emtry in the Register and
advertisement of a note of certificate of
validity of the Appellate Board.

7C

GI1-7

63, rule 92

Application for review of Registrar's
decision

GI-7

Rule 40

Request to registrar for particulars of
advertisement of a geographical indication

TE

Gl-7

“Rule 55(2)

Request to Registrar for a duplicate or
further copy of certificate.

GI-8

Rule 107

Application for registration of a
eographical indications agent

8A

Gl-8

Rule 109,

On request for issuance of certificate as
geographical indications agent

8B

GI-8

Rule 110.

For continuance of the name of a person in
the Register of Geographical Indication
Agent under nule 110;

- For every year (excluding the first
year) ta be paid on 1* April in each
year,

- For the first year to be paid along
with the fee for registration, in the
case of a person registered at an
time between the 1* April, and 30
September.

N.B: A year for this purpose will commence
on the 1™ day of April and end on the 31*
day of March following.

8C

GI-8

Rule 113

On application for restoration of the name of

a_person to the Register of Geographical

8D
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Indications under rule 113
. GI9 22(2), rule 77 On application to Registrar for additional 9A
protection to certain goods.
G1-9 29 Application for leave to add or alter a 9B

registered geographical indication [except
where the application is made by an or of a
public authority or in consequence of a

statutory requirement]
G1-9 64, rule 83 Application for extension of time not being 9C
a time expressly provided in the Act or
rescribed in the rules.
GI-10 28 (c)or(d) Application for canceliation of an entry in 10A
the Register or to strike out goods.
GI-10 76, Rule 20 Form of authorisation of agent in a matter or 10B
proceedings under the Act. )
THE THIRD SCHEDULE
Forms (o be used by the Registrar
LIST OF FORMS
Form No. Title
0-1 Section16(3) . Notice of non-completion of registration
0-2 Rule 55(1) . Certificate of registration of geographical indication
0-3 Rule 61 .. Notice of expiration of last registration
0-4 Rule 102 Certificate of registration of a person as a geographical
indications agent.
0-5 Rule 55(1) Notice of expiration of last registration of an authorised
user.
FORM 0-1
GOVERNMENT OF INDLA

GEOGRAPHICAL INDICATION REGISTRY
GEOGRAPHICAL INDICATION OF GOODS (REGISTRATION AND PROTECTION) ACT,1999

Notice of non-completion of registration..

No..
ice is hereby given as required by section 16(3) that the registration of the geographical indication , in
respect of which application numbered as above was made on the ... day of .20.., has not been
completed by reason of default on the part of the applicant Unless registration is completed within twenty-
one days from the date of this notice, the application will be treated as abandoned

All communications relating to this application may be sent to the following address in India -

Dated this ..... day of ... .200.. .

Registrar of Geographical Indications

To,
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FORM 0-2

GOVERNMENT OF INDIA
GEOGRAPHICAL INDICATION REGISTRY
GEOGRAPHICAL INDICATION OF GOODS (REGISTRATION AND PROTECTION) ACT, 1999
Certificate of registration of geographical indication under Section 16(1) or of unsuthorised user
under section 17(3)(e)

Geographical Indication No..... ..............
AuthoriseduserNo .. .................

Certified that the qugaphical Indication (of which a representation is annexéd hereto) /authorised user
has been tx:eglstered in the register in the name of ....in Class.... under NO. ....as of the date .. ....... in
respectof . ...

Sealed at my direction this' .....day of ....200......
Registrar of Geographical Indications.

Registration is for 10 years from the date first above-mentioned and may then be renewed for a period of 10
years, and aiso at the expiration of each period of 10 years thereafier.

This certificate is not for use in legal proceedings or for obtaining registration abroad.

FORM 0-3
GOVERNMENT OF INDIA
GEQGRAPHICAL INDICATION REGISTRY
GEOGRAPHICAL INDICATION OF GOODS (REGISTRATION AND PROTECTION) ACT,1999

Notice of e;pirntion of Inst registration under Section 18(4) of Geographical Indications Act 1999
- Agent

Registered mnphicnl indication No..........

* Notice is hereby, given as required in section 18(4) of the Geographical Indication Of Goods (Registration
And Protection) Act,1999 that the registration of the aforesaid geographical indication will expire
on . . . and that the registration can be renewed for a further period of ten years on receipt in the
Geographical Indication Registry of an application in the enclosed Form GI 4 accompanied by prescribed
fee of Rs 3,000 on or before the said date.

Dated this ... ... dayof .. ... .200_
Registrar of Geographical Indications
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FORM 0-4
GOVERNMENT OF INDIA
GEOGRAPHICAL INDICATION REGISTRY
GEOGRAPHICAL INDICATION OF GOODS (REGISTRATION AND PROTECTION) ACT,1999

Certificate of registration as Geographical Indication Agent

Rule-109
No
‘Thisisto certify that .. . . ... . .. .. ...
o S o ' ..... ' ...... '
was registered on this day of 200 in the Register of Geographical Indication Agent

maintained under rule-102 Ot ¢.cographical Indication of Goods (Registration and Protection) Rules, 2002.

Registrar of Geographical Indications

, FORM 0-5
GOVERNMENT OF INDIA
GEOGRAPHICAL INDICATION REGISTRY
GEOGRAPHICAL INDICATION OF GOODS (REGISTRATION AND PROTECTION) ACT,1999

Notice of expiration of last registration under section 18(4)

Registered authorised user No

Notice is hereby given as required under section 18(4) of the Geographical Indication Of Goods
(Registration And Protection) Act,1999 that the registration of the aforesaid authorised user will expire
on. .. . and that the registration can be renewed for a further period of ten years on receipt in the
Geographical Indication Registry of an application in the enclosed Form Gl 3 accompanied by the
prescribed fee of Rs. 1,000 on or before the said date

Registrar of Geographical Indications
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THE FOURTH SCHEDULE

Classification of goods— Name of the classes

(Parts of an article or apparatus are, in general, classified with the actual article or apparatus, except where
such parts constitute articles included in other classes)

Class 1,

Class 2

Class 3

Class 4

Class §

Class 6.

Class 7

Class 8.

Class 9

Class 10

Class 11.

Class 12,

Class 13.

Chemical used in industry, science, photography, agriculture, horticulture and forestry,
unprocessed artificial resins, unprocessed plastics; manures, fire extinguishing
compositions, tempering and soldering preparations, chemical substances for preserving
foodstuffs; tanning substances; adhesive used in industry

Paints, varnishes, lacquers, preservatives against rust and against deterioration of wood,
colorants; mordents, raw natural resins, metals in foil and powder form for painters,
decorators; printers and artists

Bleaching preparations and other substances for laundry use, cleaning; polishing,

_ scouring and abrasive preparations; soaps; perfumery, essential oils, cosmetics, hair

lotions, dentifrices

Industrial oils and greases, lubricants; dust absorbing, wetting and binding compositions;
fuels(including motor spirit) and illuminants, candles, wicks

Pharmaceutical, veterinary and sanitary preparations; dietetic substances adapted for
medical use, food for babies, plasters, materials for dressings; materials for stopping
teeth, dental wax; disinfectants; preparation for destroying vermin; fungicides, herbicides

Common metals and their alloys; metal building materials;

transportable buildings of metal, materials of metal for railway tracks, non-electric cables
and wires of common metal; ironmongery, small items of metal hardware; pipes and
tubes of metal; safes, goods of common metal not included in other classes; ores

Machines and machine tools; motors and engines (except for land vehicles), machine
coupling and transmission components (except for land vehicles), agricultural
implements other than hand-operated; incubators for eggs

Hand tools and implements (hand-operated); cutlery, side arms, razors

Scientific, nautical, surveying, electric, photographic, cinematographic, optical,
weighing, measuring, signalling, checking (supervision), life saving and teaching
apparatus and instruments; apparatus for recording, transmission or reproduction of
sound or images, magnetic data carriers, recording discs, automatic vending machines
and mechanisms for coin-operated apparatus; cash registers, calculating machines, data
processing equipment and computers, fire extinguishing apparatus

Surgical, medical, dental and veterinary apparatus and instruments, artificial limbs, eyes
and teeth; orthopaedic articles; suture materials

Apparatus for lighting, heating, steam generating, cooking, refrigerating, drying
ventilating, water supply and sanitary purposes

Vehicles; apparatus for locomotion by land, air or water

Firearms; ammunition and projectiles; explosives; fire works
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Class 14

Class 15,

Class 16

Class 17

Class 18

Class 19,

Class 20

Class 21.

Class 22.

Class 23

Class 24.
Class 25,

Class 26.

Clnss 27.

Class 28.

Class 29.

Precious metals and their alloys and goods in precious metals or coated therewith, not
included in other classes, jewellery, precious stones, horological and other chronometric
instruments

Musical instruments

Paper, cardboard and goods made from these matenals, not included in other classes,
printed matter, bookbinding material, photographs, stationery, adhesives for stationery or
household purposes, artists’ materials, paint brushes, typewriters and office requisites
(except furniture), instructional and teaching material (except apparatus), plastic
materiais for packaging (not included in other classes), playing cards, printers' type,
printing blocks

Rubber, gutta percha, gum, asbestos, mica and goods made from these materials and not
included in other classes, plastics in extruded form for use in manufacture; packing,
stopping and insulating materials, flexible pipes, not of metal

Leather and imitations of leather, and goods made of these materials and not included in
other classes, animal skins, hides, trunks and travelling bags; umbrellas, parasols and
walking sticks; whips, harness and saddlery

Building materials, (non-metallic), non-metallic rigid pipes for building; asphalt, pitch
and bitumen, non-metallic transportable buildings, monuments, not of metal

Furniture, mirrors, picture frames, goods(not included in other classes) of wood, cork,
reed, cane, wicker, horn, bone, ivory, whalebone, shell, amber, mother- of-peart,
meerschaum and substitutes for all these materials, or of plastics

Household or kitchen utensils and containers(not of precious metal or coated therewith);
combs and sponges; brushes(except paints brushes); brush making materials; articles for
cleaning purposes; steelwpol;, unworked or semi-worked glags (except glass used in
building); glassware, porcelain and earthenware not included in other classes

Ropes, string, nets, tents, awnings, tarpaulins, sails, sacks and bags (not included in other
classes) padding and stuffing materials(except of rubber or plastics); raw fibrous textile
materials

Yarns and threads, for textile use

Textiles and textile goods, not included in other classes; bed and table covers.

Clothing, footwear, headgear

Lace and embroidery, ribbons and braid; buttons, hooks and eyes, pins and needles;
artificial flowers

Carpets, rugs, mats and matting, linoleum and other materials for covering existing
floors; wall hangings(non-textile)

Games and playthings, gymnastic and sporting articles not included in other classes;"
decorations for Christmas trees e

Meat, fish, poultry and game; meat extracts; preserved, dried and cooked fruits and™
vegetables; jellies, jams, fruit sauces; eggs, milk and milk products; edjble oils and fats -
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Class 30.

Coffee, tea, cocoa, sugar, rice, tapioca, sago, artificial coffee, flour and preparations
made from cereals, bread, pastry and confectionery, ices; honey, treacle; yeast, baking
powder; salt, mustard; vinegar, sauces, (condiments); spices; ice

Class 31, Agricultural, horticultural and forestry products and grains not included in other classes;
live animals; fresh fruits and vegetables; seeds, natural plants and flowers; foodstuffs for
animals, malt

Class 32 Beers, mineral and aerated waters, and other non-alcoholic drinks; fruit drinks and fruit
juices, syrups and other preparations for making beverages

Class 33. Alcoholic beverages(except beers)

Class 34, Tobacco, smokers’ articles, matches

THE FIFTH SCHEDULE
Scale of costs allowable in Rule 91 proceedings before the Registrar
Entry  Matter in respect of which costs to be awarded Amount
No
1. For one day's hearing involving examination Rs 1000
of witnesses
2. For one day's hearing when there is no Rs. 500
examination of witnesses
3 For adjournment of hearing granted Rs 500 plus cost of
on the petition of any party resummoning the
other parties’ witness who were
due to be examined on the day
4. For striking out scandalous matter Rs.200

from an affidavit
For attendance of witnesses -

Subsistence allowance

Travelling allowance .. Rs.500 (vide not below) fare by rail or
steamer second class each way and if there
is no rail or steamer communication Rs 5 or
2.50 per km depending upon the rank and
status of the witness

Note. the rates of subsistence allowance and travelling allowance for witness shall vary according to the
status of the witness subject to the maximum prescribed above
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THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
(7o be filed in triplicate alongwith the Statement of Case accompanied
by five additional representation of the geographical indication)
One representation to be fixed within the space and five others to be send separately
FORM GI-1

Application for the registration of a geographical indication in Part A of
the Register
Section 11(1), Rule 23(2)
Fee: Rs. 5,000 (See entry No.1A of the First Schedule)

>

B Application for the registration of a geographical indication
in Part A of the Register from a convention country
Section 11(1), 84(1), rule 23(3)
Fee. Rs 5,000 (See entry No.1Bof the First Schedule)

1 Application is hereby made by (a) for the registration in Part A of the Register
of the accompanying geographical indication furnishing the following particulars.
- Name of the Applicant.

- Address:

- List of association of persons/producers/organisation/authority:
- Type of goods:

- Specification’

- Name of the geographical indicationfand particulars}’

- Description of the goods'

- Geographical area of production and map.

- Proof of origin| Historical records]

- Method of Production’

- Umgqueness

- Inspection Body

- Other
Along with the Statement of Case in Class (b)___ (b) in respect of
(c) in the name(s) of (d) whose address is
(e) ____who claims to represent the interest of the
producers of the said goods to which the geographical indication relates and which is in continuous
usesince _ inrespect of the said goods

2 The application shall include such other particulars called for in rule 32(1) in the Statement of Case

3 All communications relating to this application may be sent to the following address in India:

4 In the case of an application from a convention country the following additional particulars shall also be

furnished

a) Designation of the country of origin of the geographical indication

b) Evidence as to the existing protection of the geographical indication in its country of origin, such
as the title and the date of the relevant legislative or administrative provisions, the judicial
decisions or the date and number of the registration, and copies, of such documentation

(5)SIGNATURE

NAME OF THE SIGNATORY
(IN BLOCK LETTERS)

- —
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( A single application for the registration of a geographical indication
C im Part A of the Register for goods falling in different classes
Section 11(3), rule 23(5)
Fee Rs 5,000 for each class (See entry No.1C of the First Schedule)

D A single application for the registration of a geographical indication B
in Part A of the Register for goods falling in different classes from a
convention country
Section 11(3), rule 23(4)
- | Fee Rs 5,000 for each class (See entry No 1D of the First Schedule)
| 1. Application is hereby made by (a) for the registration in Part A of the Register
of the accompanying geographical indication furnishing the following particulars:
- Name of the Applicant
- Address
- List of association of persons/producers/organisation/authority
- Type of goods.
- Specification’
- Name of the geographical indication[and particulars);
- Description of the goods,
- Geographical area of production and map.
- Proof of origin| historical records]
- Method of Production:
- Uniqueness
- Inspection Body.
- Other:
aiong with the Statement of Case in Class
(i) classa . . . inrespect ofb . ... ..
(i) classa . ... . . . ...inrespect ofb .. ... .
(nii) classa . . o .inrespectofb ... .. . ..
in the name(s) of'c... ... .. whose addressisg(d) ... .. .. who claim (8) to represent the interest
of the producers of the goods to which the geographical indication relates and which geographical
indication is used continuously since .. .. .. inrespect of the said goods.

2 The application shall include such other particulars called for in rule 32(1) in the Statement of Case

3. All communications relating to this application may be sent to the following address in India:

4. In the case of an application from a convention country the following additional particulars shall also be

furnished

a) Designation of the country of origin of the geographical indication

b) Evidence as to the existing protection of the geographical indication in its country of origin, such as the
title and the date of the relevant legislative or administrative provisions, the judicial decisions or the
date and number of the registration, and copies, of such documentation

(5)SIGNATURE

NAME OF THE SIGNATORY
(IN BLOCK LETTERS)

For istruction please see overleaf

—_
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GI-1A to 1D

The Regustrar of Geographtcal Indications,
The office of Geographical Indications Registry

8) Strike out whichever is not applcable

b) The Registrars’ direction may be obtamed if the class of the goods 1s not known

¢) Here specify the goods Only goods included in one and the same class to be specified

d) Insert legibly the full name, description (occupation and calling and nationality of the applicant)
In the case of a body corporate or firm the country of incorporation or the names and descriptions
of the partners composing the firm and the nature of registration, if any, as the case may be, should
be stated See rule 15

©) Signature of the applicant or his agent

THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
(To be filed in triplicate)
FORM GI-2

A Notice of oppousition to application for registration of a geographical indication or an
authorized user [Section 14(1), 17(3) (3), rule 41(1)] Fee : Rs.1,000/- for each class
(See eatry No.2 (A) of the First Schedule

|
In the matter of Application No by I{or we)' hereby give notice of my (or our) intention
to oppose the regstration of the geographical indication/authorised user advertised under the sbove mumber for class
in the Geographical Indications Journal dated the day of 20 No ~  page
The grounds of opposttion are as follows -
3 . !
All communications 1n relation to these proceedings may be sent to the following address in India
Dated this dayof . 20
4 SIGNATURE
Form of Counterstatement
B Sections 2, 14, 17(3),27, Rules 4X(1), 66
{To be filed in triplicate)
Fee: R, 1,000/-

See entry No.2 (B) of the First Schedule)
In the matter of an opposition No to application No in class for the registration of & geographical
indication
I{or we) . the applicant(s) for regstration of the above geographical indication, hereby give notice that the

following are the grounds on which I (or we) rely for my{or our) applicatton -
I (or we) admit the following allegations n the notice of opposition

2 All communications in relation to these proceedings may be sent to the following address in India

Dated this ARY Of o 20

2

SIGNATURE

NAME OF SIGNATORY IN BLOCK
LETTERS
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C Application for extension of time for giving notice of opposition
Section 14(1), 17(3)(¢) and 29(2)., Rule 41(5)
Fee: Rs.300.00
_(See entry No.2 (C) of the First Schedule)
In the matter of application No............cc.ccccr e inclass ..........
Tor We) (Do s e et hereby apply for extension of time of
(D i e+ for giving notice of opposition to the registration of the geographical indication or
authorised user under the above number in the Geographical Indications Journal dated the ......... .. dayof.. ... ... 20..

The reasons for making this application are as follows.—

All communications relating to this application may be sent to the following address in India:-

Dated this ... ......... .dayof ... .. ... .20,
Signature(3).................. "
NAME OF SIGNATORY IN
BLOCK LETTERS
For instruction please see overleaf
GI-2A
To,
The Registrar of Geographical Indications,
The office of Geographical Indications Registry.
1 State full name and address. An address for service in India should be given if the opponent has
no place of business or of residence in India.
2. If registration is opposed on the ground that the geographical indication resembles a trade mark

or a geographical indication already on the register the numbers and the journals in which it has
been advertised are to be set out.
3. Signature of the opponent or of his agent.

GI-2B
1 State the full name and address as stated in the application for registration

2. Signature of the applicant or of his agent

GI-2C

1, State full name & address. .

2 Insert the period of execution required which shall not exceed one month beyond these months from
date of advertisoment or re-advertisement, as the case may be, of the application in the Journal,

3. Signature of the applicant or of his agent




100 THE GAZETTE OF INDIA : EXTRAORDINARY [Part [I—SEC, 3(1)]

THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
FORM GI-3
A Application for the registration of an authorised user

Section 17(1), Rule 56(1)

Fee : Rs.500/-

(To be filed in triplicate accompanied by the agreement, if any, between the
registered proprietor and the proposed authorised user or duly authenticated
copy thereof, and other documents mentioned in rule 56 along with an
affidavit setting forth particulars and statements required by rule 56 and

with two copies of each of the aforesaid documents)
__ (See entry No 3 (A) of the First Schedule)
Application ts hereby made by 1. who is (are) the registered proprietor(s) of the geographical
indication2 __registered in class in respect of goods and being the
proposed authorised user in Part B of the Register of the above mentioned registered geographical indication . A

statement of case of hose the applicant claims to be producer is enclosed herewith A copy of consent letter from the
Registered Proprietor 1s enclosed/not enclosed

All communications relating to this application may be sent to the following address in India:-

Dated this ... .  dayof . 20..
4.
N 4 SIGNATURE
B Request for issuance of Registration Certificate as an

Authorised User
Section 16(2)17(3)Xg), Rule 59(1)
Fee: Rs.100 (See entry No.3B of the First Schedule).

).._—._’— ——d
The Registrar 1s hereby requested under Section 17(3)(g)) read with rule 59(1) to issue the Authorised User
Certificate in respect of application No for the registered geographical indication

_under registered No in Class in Part B of the Register.
Dated this ..........s day of......... 20......
P 2
SIGNATURE

For mstruction please see overleaf
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THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999

FORM GI-3
C Renewal of registration of authorized user
Section 18(2), rule 60(1)
[Fee: Rs.1000.00
(See entry No.3C of the First Schedule)
Ilor We) (1). . . ... . U hereby leave the prescribed fee of Rs.... ... for renewal of
registration of the authorized user No ... ... inclass.. .. The notice of renewal of registration may be sent

to the following address in India

Dated this ... .... dayof ...

Signature(2)... ....... ...
NAME OF SIGNATORY IN
BLOCK LETTERS

To *
The Registrar of Geographical Indications,
The office of the Geographical Indications Registry.

1.Insert full name and address of the authorized user
2 Signature of the authorized user or his agent.
3 State the name of the place of the appropriate office of the Geographical Indications Registry — See rule 4

Note — This form will be retumed if it is filed more than six months before the expiration of the last registration.

To
The Registrar of Geographical Indications,
The office of Geographical Indication Registry.

GI-31A .

1. Insert particulars of the registered propretor.

2. Insert name and address

3. Signature of the Registered Proprietor/Producer or his agent
G1-3B

1. Signature of the Producer

GI-3C

Insert particulars of the registered proprietor
2. Signature of the producer or his agent

—
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“THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
FORM GI-4

A Fee: Rs. 3,000 (See eniry No.4A of the First Schedule)
Renewal of registration of geographical indication
Section 18(1), Rule 61

TEOTWE) 2 oo it s s e e e e e e e s e s hereby leave the prescribed fee of
Rs.... ... . for renewal of registration of the geographlcal indication No...... ... inClass ... ..... . All communicatior
relating to this application may be sent to the following address in India.-

Dated this ................. dayof.....20 ...
4 o
. 4 SIGNATURE
Restoration of geographical indication or an authorized user removed from the register for
B non-payment of renewal fee. Section 18(5) Rule 63,
Fee: Rs.1,000/- plus the applicable renewal fee prescribed in entry Nos. 4A or 3C of the First
Schedule
TOrwe)' .. s it et e e ... ...hereby apply that the geographical indication
nuMbered. ...y e e e in class ................... be restored to the register and the registration of the
said geographical indication in the class aforesaid be renewed, and that the notice of restoration and renewal be sent to the
following address in India. .
Dated this day of. 20......
2
SIGNATURE

C Fee: Rs.3500 (See entry No.4C of the First Schedule)

Application for payment of surcharge towards renewal of a geographical indication under
proviso to sub-section (4) of section 18.

I(orwe) ............. . the registered proprietor/s hereby made by apply for the renewal of registration of registered
geographical indications No...... ....... .inclass ......... which has expiredon ....... ....... and tender the prescribed
surcharge in respect thereof and the renewal certificate be sent to the following address in India:-

Datedthis ........ ........ day......... of 20
Signature
Name of signatory in Block Letters
For instructions please see overleaf N
To

The Registrar of Geographical Indications
The Office of the Geographical Indications Registry, Chennai

GI-4A
L. Strike out whichever is not applicable. .
2 Insert here the name and address of the Registered Proprietor.

3 Signature of the registered proprietor or of his agent.
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GI-4B

1 Insert full name, address and nationality of the registered proprietor
2. Signature of the registered proprietor or of his agent

GI-4C

1.Insert here the full name and address of the Registered Proprietor

2.Signature of the registered proprietor or of his agent

THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
(To be filed in triplicate)
FORM GI-5
A Request for alteration of the address of the principal place of business
or of residence in India or of the address in the home country abroad
in the Register of Geographical Indications are authorised user,

Section 28, rule 69.
Fee. Rs. 300/-
(See entry No.5A of the First Schedule)
In the matter of geographlcal indicationNo . ... .. .. ... .. registered in
Class. .. . TR
We.......... ... of C e being the registered proprietor/

authorised user of the geographical mdlcatlon numbered as above, request that the address of my(our) principal
place of business (or residence) in India or address in my (our) home country abroad in the Register of
Geographical Indications be altered to ... .. e

The change of address was ordered by..... . ..onthe ... . ......day of ... ... ... 20, . An
officially certified copy of the order is enclosed herewith.

All communications on this request may be sent to the following address in India.

Dated this day of. 20......
2
SIGNATURE
B Request to enter change of name or description of association of
person or producers or any organisation or authority in whose name
a geographical indication is registered. Section 28(b).
Fee: Rs. 300
(See entry No 5B of the First Schedule)
[(Orwe)' it s e, hereby request that my (or our) name (s) and description (s) may
be entered in the Register of Geographical Indication as2 proprietor (s)/ authorised user (s) of the geographical
indication No.3 . e e s . registered in class ........ e

I am (we are) entltled to 3 the said geographical indication.

.................. use the said Geographical Indication as authorised user(s) There has been no change in the actual
proprietorships 2/identity of authorised user(s) of the said geographical indication, but 4 .

The entry at present standing in the register gives my (or our) name(s) and description (3) as follows -

5 A copy of this request has been served upon the authorised user(s)/proprietor(s)

All communications relating to this application may be sent to the following address in India:-
Dated this .............. day of ......20. . ..

SIGNATURE

For instruction please see overleaf
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- THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
FORM GI-5
C Request for correction of any error in the name, address or
description of the registered proprietor or the authorised user of a
geographical indication. Section 28(a)
Fee: Rs.300
(See entry No. 5C of First Schedule)

In the matter of geographical indicationNo ........ ... ... e . ... registered in class

Ilorwe) ....... .. ... Oof o

being the regnstered nmnmjg_z of the geographical indication numbcred as above, authorised

user

request that the 2address of my (our) principal place of business 2(or residence) in India or address in my(our) home
country abroad in the Register of Geographical Indication be altered to ........ ...

3The change of address was ordered by4 ... ... onthe ......... .. ...

dayof ..... ... 2200 An officially certified copy of the order is enclosed herewith.

All communications relating to this application may be sent to the following address in India.-
All communications on this request may be sent to the following address in India

Dated this day of. 20......
2
SIGNATURE
Application for the rectification of the register in Part B for the
D removal of an authorised user. Section 27, and Rule 65,
Fee: 1,000 ((See entry No. 5D of First Schedule)

In the matter of Geographical Indication No........... ... ... o 0 v o« e

registered in the name of ... . .. inClass....... .. ...
L(Or WE) ' oo o o v rcierinies e s hereby apply that the entry in the register in
respect of the abovementmned authorised user of registered geographical indication No. ... e may be

(removed)2 (rectified) in the following manner:-

The grounds of my (our) application are as follows:-

The 3. .. .....Office of the Geographical Indications Registry has been entered in the register as the appropriate
office in relation to this geographical indication.

No action concerning the geographical indication in question is pending in any Court

All communications relating to this application may be sent to the following address in India:-

SIGNATURE
4 SIGNATURE

For instruction please see overlegf
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B THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
e e ____FORMGI-5
Application for the division of an application made for the
E registration of a geographical indication in different classes of goods.

Proviso to Section 15 rule 23(7), 82(B)
Fee: 1000 {See entry SE of the First Schedule)

in the matter of Gezg;;ﬁwﬁa! Indication No . . ..inClass. .. inthenameof.. . .. . filed on

I (or wey' . hereby request the Registrar to divide the application No. . . . ... or for the division of the
registered geographical indication No. .. inclass. . .. .imo ... .. .. orforthe division of a single
application in . clasy/ classes into in the following class or classes” or to divide the specification of goods
or services in Class ... . .. asindicated below

A copy of the Registrar order on the request may be sent to the following address in India -
Dated this ............day of........20......

2
SIGNATURE
F Fee: Rs.500.00 (See entry No.5F of the First Schedule)
Request for search under rule 22
The Registrar is hereby requested under rule 22 to search inclass' . . . ... inrespect of2.. .. ... .. to ascertain

whether any geographical indication are on record which resemble the trade mark sent or geographical indication
herewith in triplicate (each representation being mounted on a sheet of strong paper approximately 33 centimetres
by 20 centimetres in size.)

All communications relating to this application may be seat to the following address in India:-

Dated this. .... .dayof. . 20 . .
SIGNATURE
4 SIGNATURE

For instruction please see overleaf

783 Gl/2002—14



106

THE GAZETTE OF INDIA - EXTRAORDINARY [Parr I-—8ec 3(1)]

To

The Registrar of Geographical Indications
The Office of Geographical Indications Registry ,Chennai

GI-5A

1 Strike out word(s) not applicable.

2 Insert the name of the public authority ordering the change and the date thereof
3. Signature of the registered proprietor/authorised user or of his agent.

GI-5B

1 Insert present name and address of registered proprietor or authorised user

2 Strike out the words that are not applicable

3 State the circumstances under which the change of name took place.

4 Strike out if not applicable

Signature of applicant or of his agent

Footnote. No fee, however, payable where the application for alteration or change of name is made
as a result of an order of a public authority or in consequence of a statutory

[

GI-sC

1. Strike out word(s) not applicable

2, Insert the name of the public authority ordering the change and the date thereof

3 Signature of registered proprietor or of his agent
Footnote No fee is, however, payable in case the alteration is made as a result of an order of a
public authority in India

Gl-5D

1 State full name, address and nationality An address for service in India should be stated if the
applicant has no place of business or of residence in India

2. Strike out the word that is not applicable

3 Signature of the applicant or his agent

GI-5E

1. Insert the full name, address and nationality of the applicant.

2. Mention the goods or services and the class or classes in which it is to be registered in ascending
numerical order

3 Signature of the applicant or his agent

GI-5F

1. The Registrar's direction may be obtained if the class is not known

2 Here specify the goods (in the class stated) in respect of which the search is to be made

3. Signature of the applicant or his agent

Footnote: No fec is payable in cases where the directions of the Central Government for exemption from
payment of fee have been obtained.
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THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999

FORM GI-6

A 1 Application for the rectification of the register or the removal of a

geographical indication from the register or to expunge or vary the

Statement of Case under rule 32(1) recorded in the Register. section

27, and Rule 65.
Fee: Rs.1,000
| | (See entry No 6A n the Fust Schedule)

In the matter of Geographical Indication No
registered 1n the name of in Class
1 (or We)' hereby apply that the entry in the register in

respect of the abovementioned Geographical Indication may be (removed)2 (rectified) in the following manner -
The grounds of my (our) application are as follows -

The 3 Office of the Geographical Indication Registry has been entered in the register as the appropnate
oﬂ'}ge in relation to this geographical tndication
No action concerning the geographical indication in question 1s pending 1n any Court

All communications relating to this application may be sent to the following address in India -

Dated this dayof 20
4 .
SIGNATURE
e . 4 SIGNATURE
B Apphcatlon for leave to mtervene mn proceedmgs relanng tothe
rectification of the register or the removal of a geograpincal mdicanon
trom the register or the cancellation of an authonised user of a
geographical indication from the register Rule 67 80(4)

Fee: Rs. 500
____(Sec entnes No 6B of the First Schedule)
"n the matter of the Geographlcal lndication No registered m
the name of in class

I(we)

hereby apply for leave to intervene in the proceedings relating to the rectification or removal of the entry n the
register in respect of the above mentioned geographical indication/additional protection under section 22(2)or
cancellation of an authonsed user

My (our) mterest in the Geographical Indication

A copy of the Registrar order on the request may be sent to the following address in India -

Dated this day of. 20......

Z
SIGNATURE

To

The Rewustrar of Geogiaphical Indications
The Office of Geographical Indscations Registry, Chennar

Gl-6A

1 State full name, address and nationality An address for service in India should be stated if the
apphicant has no place of business or ot residence in India

2 Strike out the word that is not applicable

3 Signature
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Gl- 6B

1 State full name, address and nationality

2 Signature
i THE GEOGRAPHICAL INDICATIONS OF GOODS

(REGISTRATION & PROTECTION) ACT, 1999
FORM GI-7
A Request for certificate of the Registrar {Section 78(2)}.
Fee: Rs. 300
_(See entry No 7A of the First Schedule)
In the matter ' of geographical indicationNo. ... . ... .. . . .. . re;steredin Class
. I or we)2 . . . ... hereby request the Registrar to furnish me (us)
w:th hasgﬂ_@ﬂmhc_gmm ..... U
a certified copy

. 3acenificate of the registration of geographical indication for use in obtaining
regnstrutlon m5 .
........... wereres THE cemﬂclte/cemﬂed copy be sent to the following address in India A copy of the Registrar order on
the request may be sent to the following address in India -

Dated this day of. 20......
2
SIGNATURE
B Affidavit (only to be furnished where required by the Act or the rules)
(See entry No. 7B of the First Schedule)
L. ..of . - . .do hereby solemnly and sincerely declare that the particulars set out in the
staternent of case, exhnb:t marked . and left by me in connection with [2]... .+ ... inrespect of the
geographical indication No . .. ... .in class veevee e e .. 816 true and comprise every matcrial fact and document

affecting the present proptietorship of the geographical indication, to the best of my knowledge, information and belief.

Dated this .......... ..... dayof ....20. .. .
SIGNATURE
4 SIGNATURE

C Request for entry in the register and advertisement of a

notice of certificate of validity by the Appellate Board Under

rule 99

Fee: 200/-(See entry No. 7C of the First Schedule)
In the matter ofgeographical indicationNo..... ... ...... ........ .. .. registered in class . .. ... inthe name of
I ot(we) I .. hereby request the Registrar to add to the entry relating to the above

numbered geogrnphjcal md:cntnon in the reglster and to advertise in the Geographical Indication Journal, a note that in 2
the Appellate Board certified that the validity of the said registration camé mto (ilucstion and was decided in favour of the
proprietor of the geographical indication in the terms of accompanying officially certified copy of the centificate of validity
All communications relating to this application may be sent to the following address in India:-

Datedthis . .. ... ......dayof .. .20. ..

SIGNATURE
4 SIGNATURE

For instruction please see overleaf




[¥m I—avs 3(1)] MR OIS - ST 109

THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999

FORM GI-7 N
Application for review of Registrar's decision
D Section 60(c) Rule 92
Fee: 500

o _(8ee entry 7D of the First Schedule) e i}
In the matter of
1 (or we)2 being the m the above matier hereby apply to the Registrar for
the review of this decision dated the day of 20 . the above matter

The grounds for making this appheation are set forth in the accompanying statement

All commumications relating to this application may be sent to the following address in India -

Dated this dayof 20
4
L _ 4 SIGNATURE
Request to Registrar for particulars of advertisement of a geographical

E

indication, Rule 40
Fee 100 (See entry 7E of the First Schedule

1 (or we) T hereby request that I (or we) may be informed of the number,
date and page of the Journal in which the geographical indication sought 1o be registered under Application No m
the name of 1§ advertised

The information may be sent to the following address in India 2~

Dated this day of 20
- 3
SIGNATURE
NAME OF SIGNATORY
IN BLOCK LETTERS
T Fee: Rs, 200 {See entry No. 7F)
F Request for duplicate or further copy of the certificate of registration
| [nuthonsed user rule $5(2)/5%(3).
(If the applicant had furmished a label for advertisement, this Form must be accompanted by one unmounted representation
of the geographical indication exactly as shown in the Form of application at the time of registration)
1 (or we)' request the Registrar to furmsh me (us) with 3 duplicate
urther copy of the certificate of registration 1ssued to me (us) under sub-section (2) of section 16 m respect of my (our)
geographical indication NO registered in class inthe Regster
Dated this dayof 20
4
SIGNATURE
4 SIGNATURE

Lor imstruction please see nerfeaf

783 Gif2002—15
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To

The Registrar of Geographical Indications
The Office of Geographical Indications Registry, Chennai

GI-7A ,
L. Insert name, address and nationality of the person making the request
2. Set out the particulars which the Registrar is required to certify or state particulars of the

document of which a certified copy is required.

3. Insert the name of country or state.

4, Signature

GI-7B

1. Insert full name, address and nationality of deponent.

2, Insert particulars of the proceedings concerned.

3. To be signed here by the person making the declaration.

4, Signature and title of authority before whom affidavit is taken. In India affidavit may be taken
before any Court or person having by law authority to receive evidence or before an officer
empowered by a Court to administer oath. Outside India affidavit may be taken before a
Diplomatic or Consular Officer within the meaning of the Diplomatic and Consular officers
(QOaths and Fees) Act, 1948, of such country or place or before a Notary of the place if the notarial
acts done by notaries of the place have been recognised by the Central Government under Section
14 of the Notaries Act, 1952.

To be stamped under the law for the time being in force

GI-7C

1 State the name and address of the registered proprietor

2. State the nature of the proceedings with the names of the parties to them, in which the certificate
WAas given.

3 Signature.

GI-7D

L. Here Insert the words and reference number identifying the matter in respect of which the
application is made

2. State full name and address

3. - Signature.

GI-7TE

1. State full name and address.

2 Signature,

GI-TF

1. Insert the name and address of the registered proprietor

2 Strike out whichever is not applicable. -

3 Signature of the registered proprietor or the authorised user of his agent.
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THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
FORM GI-8
A Application for registration as a Geographical Indications Agent,
Rule 107

To be filed in triplicate)
Fee:Rs. 1,000
( See entry No 8A of the First Schedule)

I beg to apply for registration as a trade marks agent under THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION AND PROTECTION) RULES, 2002

1 A certificate of character from. . is enclosed heréwith.
I, hereby declare that T am not subject to any of the disabilities stated in clauses (i), (i1),(ili),(iv),(v) and (vi) of rule 105 of the
Geographical Indications of Goods (Registration and Protection) Rules, 2002 and that the information given below is true to
the best of my knowledge and belief

1 Name in full beginning with surname if any (in capital letters). .. . .. ..

2. Address of the place of residence

3 Principal place of business. ... ... ... .. . ool o

4 TFather's name...

5. Nationality .. ..

6. Dateand place of birth. ... ... ... ... ..o . Ll

7 Occupation in full.

8. Particulars of qualifications for registration as @ Geographical Indications Agent..... ... . . ...

9 Whether at any time removed from the Register of Geographical Indications Agent and if so the reason  for

such removal.
Al communications relating to this application may be sent to the following address in India -
Datedthis . . .dayof ...20 ...

L ) 4 SIGNATURE
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i —

B Request for issuance of Certificate as a Geographical
Indications Agent

Rule 109

Fee: Rs.1,000 (See entry No.8B of the First Schodule)

The Registrar 15 hereby requested under rule 109 ta issue the certificate as a Geographical Indication Agent as the
apphcant has become ehgible and qualified to be a Geographscal Indications Agent

All communications relating to this apphication may be sent to the following address m India -

Dated this day of 20
3
SIGNATURE
NAME OF SIGNATORY
IN BLOCK LETTFRS
HC Request for continuance of name in the Register of Geographical
Indications Agent
Rule 110
Fee. 1,000

. (See entry 8C of First Schedule) I S o
The Regstrar 15 hereby requested under rule 110 to18sue a continuance of the name in the Register of Geographical
Indication Agent for the period from _ to

All communications relating to this application may be sent to the following address in India -

Dated this dayof 20
4
SIGNATURE
L 4 SIGNATURE
D Application for the restoration of the name of ¥ person to

the Register of Geographical Indications Agent (Rule 113)

(To be filed 10 triplicate)
Fee: Rs. 1,000 plus continuance fee under
( See entry No 8D)

- = —_— T — -
of
hereby apply for the restoration of my name to the Register of Geographical Indication Agents 1n which my name was
entered under No My name was removed on under rule 113 of the Geographucal Indication of goods
Rules, 2002

All communicanons relating to this application may be sent to the following address m India -

Dated this dayof 20
4

SIGNATURE
4 SIGNATURE

For instructions please see overleaf S |
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To

The Registrar of Geographical Indications
The Office of Geographical Indications Registry, Chennai

GI-8A to GI-8D
1. The certificate testifying to the character of the candidate shouid be from a person not refated to
the candidate and being a District Magistrate, a Chief Presidency Magistrate or the Chief
Administrative Officer of the District where the candidate usually resides, or from any other
person whom the Registrar may consider fit.

2. Fither original diplomas, certificates and other documents in support of qualifications claimed, or
copies thereof duly attested by a magistrate, a notary public or a J P. must be sent with the
application

Particulars such as the amount of experience in the Geographical Indications Registry or with a
commercial firm of repute, may be specified.

~

3 Signature
THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
B FORM G1-9
A Application for additional protection for certain goods.
Section 22(2), rule 77
Fee: Rs.25,000.00
(See entry No. 9A of the First Schedule) ]
1(or We) (D... . . being the registered proprietor of the geographical indications
. in class . he'rcby apply for additional protection under Section 22(2) of the Act

The statement of case requu'ed to be submitted under rule 77(1) is enclosed with.
All communications relating to this application may be sent to the following address in India -

All communications relating to this application may be sent to the following address in India -

Dated this ..... ... . .dayof. . 20. . .
4.
4 SIGNATURE ; -
Application by registered proprietor under Section 29 for an addition or
B alteration of a registered geographical indication.
N Fee: Rs.300/-
N See entry No.9B of the First Schedule and footnote below. |
In the matter of geographical indication No.. ... ..registered inclass. .. .
Application is hereby made by (1) . being the regisiered proprietor(s) of the registered

Geographical Indication numbered as above for leave to add or alter the said geographical indication in the following
particulars, that is to say (2) .

Five copies of the geographlcal mdlcatlon as it will appear when altered are filed herewith.

(3) A copy of this application and a copy of the geographical indication as it will appear when so altered has
been published in two leading newspapers circulated in the area (copy enclosed)

All communications relating to this application may be sent to the following address in India -

Dated this ............. dayof ... ... . .. .20

Signature(4)...
NAME OF SlGNATORY IN
BLOCK LETTERS
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C Fee: 300 (See entry 9C of the First Schedule) ]

Application for extension of time jnot being a time

expressly provided in the Act or prescribed by rule)

Section 64 rule 83(1)
Inthematterof ... ... .. ... .. ... .. . . ... .
Tlorwe)2 ..o oL being the' L L. .. in the above matter hereby apply
for an extension of time of 3. . ... . .ford ... .. .. on the following grounds.-
All communications relating to this application may be sent to the following address in India ~
Dated this .. ... .. .. .. .dayof ... .19. ..

SIGNATURE
NAME OF SIGNATORY

For instruction please see overleaf

GI-9C

1 Identify the subject matter

2.State full name and address

3.Insert the period of extension required which shall not . .. .
4. State the purpose for which extension of time is required

THE GEOGRAPHICAL INDICATIONS OF GOODS
(REGISTRATION & PROTECTION) ACT, 1999
FORM GI-10
Application by registered proprietor of a geographical indication for
A the cancellation of entry thereof in the register or to strike out any
goods or classes of goods from those in respect of which the
_geographical indication is registered. Section 28 (¢ ) or (d).

Fee: Rs. 300
{ See entries No.10A of the First Schedule)
In the matter of geographical indication No.. .. .. .Class . .
Name of registered proprietor ... .. ... ...

Address as entered in the register..... . ... ...
Application is hereby made by the aforesaid registered proprietor that the entry in the Register of geographical
indication No........... in class ........may be cancelled.

2A copy of the application has been served on the Authorised User(s)

All communications relating to this application may be sent to the following address in India.-

SIGNATURE
NAME OF SIGNATORY IN BLOCK
LETTERS
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B Form of Authorisation of Agent in a matter or proceeding under the
Act (Section 76 and rule 20)
*
Iorwe) ... .. . o ..hereby authorise 2 ... .. e
..... e e e e .oof .. e e
......... e toactasmy (orour) agent for3 eerie e . and requestthat all notices,

requlsntmns and communications relating thereto may be scm to such agent at the ab0ve address,.

I {or we) hereby revoke all previous authorisations, if any, in respect of the proceeding.
All communicgtions relating to this application may be sent to the following address in India.-

Dated this .. . .dayof . .20
4
SIGNATURE
NAME OF SIGNATORY
IN BLOCK LETTERS

For mstruction please see overleaf

To

The Registrar of Geographical Indication
The Office of the Geographical Indications Registry, Chennai

G1-10A

1 Strike out whichever is not necessary

2 Strike out if not applicable

3. Signature of the registered proprietor or of his agent
4 Signature

[F. No. 14(1)/2000-PP&C]
A. E. AHMAD, Jt. Secy.
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